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vigble Government or whether it would
be necessary for you to take
over the Government of Manipur.
th."

Then, later on, on page 5, under (b), hesays:

“Of the 31 members of the P.D.A. no
Jess than 13 have changed their party
loyalty since they were elected.
Some of them more than once.”

“Then, under (), he says:

“While it is possible that to a P.D.A,
Government is established, it will
gather more support for the usual
reasons in such circumstances, it is
also possible that it will lose some mem-
bers who are now supporting it when
they find that their hope of office are
not fulfilled.” .

Therefore, it is this situation that confront-
o the Governor, and being anxious to pro-
vide a stable Government, he naturally
made this recommendation. This explains
his hesitation in the matter.

About the young men, I am not very clear
‘whether any of them is in prison now. I
shall find out. But my impression is
that they are not. As I said earlier, our
approach is one of sympathy and of trying
to win them over to the path of sanity, to
a path which will enable them to give out
their best for the construction of not only
Manipur but the whole country.

I agree with Shri Tombi Singh that no
attempt should be mado to divide the hill
people from the valley psopls. Tt is for-
tunate that Manipur has been an integrated
entity for a very long time. Therefore,
unlike some of the other areas on the north-
cast, there is integration between the hill
people and the valley people to a larg:
extent. Of course, we have to provide certain
safeguards to the Hill People. That is
only because of the agreement of the valley
people to these safeguards and therefore,
these safeguards have emerged as a result
of a dialogue carried on between the
Centre, hill people and the valley people
and T am very glad that the leaders of the
valley people themselves have suggasted t_hat
certain safeguards are necessary. I certainly
accept his advios and if there is any instance
{in which an officer carries on activities which
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~#loved with the recommendation of ~the
Preaident.
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tend to exploit this idesa of dividing the
valley people and the hill people or
intention to divide them anyway, if he brings
to our notice any such instance, we shall
certainly take action in the matter.

Finally, with regard to scholarships to
the low income group students, this matter
is a matter which has to be dis-
cussed with the Education and Finance
Ministries. 1 am not in possession of all
the facts just now but I can assure my hon.
friend, Mr Tombi Singh he knows my in«
terast in Mampur—that 1 shall certainly
do my level best to help him in the matter
and together, we shall move the Ministries
concerned.

MR SPEAKER The question is :
*That tl}g _Bi-llhl;:wl;asscd."
3:26}Hrs.

COAL MINES (NATIONALISATION)
BILL °

MR SPEAKER : Now, we take up the
next Bill - -Coal Mines (Nationalisation)
Bill. Time not allotted,

T think two hours should be sufficent.

SHRI INDRAJIT GUPTA (Alipore):
No, Sir. At lcast four hours are required.

MR. SPEAKER : We are at the fag end
of the sassion.AHl right, you can have three
hours, (Interruptions). Any way I can make
marginal adjustments,

13:27 HRrs. MR. DEPUTY-SPFAKFR IN THE
CHAIR.

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : 1 beg to move* :

“That the Bill to provide for the
acquisition and transfer of the right, title
and interest of the owners in respect of
the coal mines specified in theé Schedule
with a view to re-organising and recon-
structing such coal mines so as to ensure
the rational, co-ordinated and scientific
development and utilisation of coal
resources consistent with the growing
requirements of the country, in order
that the ownership and control of such
resources are vested in the State and thare-
by so distributed as best to subserve the
common good, and for matters connected
therewith or incidental thereto, be taken
into consideratten.”

b . AW YWD, SARE VRTINS
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It is well-known that coal is really the
crucial source of mineral wealth in our
country. We have in our country proved
regources of somewhere in the region of
8-1/2 billion tonnes of non-coking coal and
another 15 billion tonnes indicated, 5 billion
tonnes of coal from captive mines, and
7-1/2 billion tonnes of inferred resources.
This shows the enormous wealth of coal
which we have in our country and this is
apart from the metallurgical coal rescives
which alone amount to somewhere in the
region of 13 billion tonnes. 1 do not think
at this stage it is necessary for me to go nto
a detailed discussion of the reasons which
moved the Government to take over the
mines in the private sector. I will content
myself on this occasion by merely giving
two quotations, onc from the Burrow
Committee report of 1937 which described
the coal trade like this :

“The coal trade in India bhas been
rather ike a race in which profit has
always come in first, with safety a poo
second, sound methods, and ‘also ran,
and national welfare ‘a dead horse’ en-
tered perhaps but never likely to start ..
Neither the Government nor landlords
can escape responsibility for allowing this
state of affairs to prevail for so long, but
this does not alter the facts, nor still will
1t justify further inaction on the part of
all concerned.”

This was wiitten in a report of a committec
set up by the Government of India some 36
years ago. 17 years later, the Coal Commis-
sioner of the Government of India gave
evidence before the Estimates Commuttee
of the Lok Sabha and he stated :

“Almost upto 1939, when regulation
77 of the Indian Coal Mines Regulation
came intp force, the producers of coal
had an absolutely frec hand in producing
coal from wherever they could and in any
manner they thought best, During this
period of absolute laisse faire profit was
the primary consideration, safe methods
were in the picture only here and therc
and national interests were completely
forgotien. The industry and the country
are to-day paying the price for this ruth-
less and haphazard exploitation of this
rational wealth during those days ....
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Mining rules had therefore to be tight-
ened up. Gradually controls were introduced
but even then, the measures of control are
only being circumvented and the owners
by themselves have done very little to
cooperate in the policy of greater safety in
coalmines and the conservation of good
quality coal.

All that the private sector_of the industry
asks now is : Take away the irksome con-
trols, allow us to increase the price of coal,
don’t ask us to pay the labour angthing
more and promise that you will not take
our mines away from us, and in return,
we shall open mines and close them as
we think best, produce coal in the manner
that suits us best and give the country
coal to meet the requirements of the
future.”

This is what the Coal Commissioner said
some 20 years ago :

“If nationalisation is postponed by
25 years and the industry is given a free
hand there will be little left at the end of
the period for the country to take over.
We will be left with a number of units
which, if not affected by underground
fires, and other hazardous conditions
would be uneconomic to work. At that
stage, the prospects of nationalised mines
producing the requirements of the country
at a fair cost will be remote and the
chances of nationalisation not succeeding
will be greater.”

I 1equest hon. Members when discussing
this Bill and the performance of the Coal-
mines authorities during the three months
of the take-over, to keep in mind this
warning of the Coal Commissioner, It is
a very difficult situation which we face on
the coal front. It is necessary that we
should keep in mind the very serious pro-
blems which faced us ever since the take
over. Sedulous and conscious attempts
have been made by enemies of nationalisa-
tion to discredit the actual working of
the coal-mines after nationalisation.
Attempts were made to discredit them quite
consciously and very recently in Dethi today
as weli as day-before-yesterday, they have
resorted to giving facts.in newspapers which
are, to put it mildly, contrary to the truth
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‘This Bill is to complete the vesting of the
wnership of the mines in the Central
Government. When I moved the Bill for the
ake over of the management a couple of
months ago that was only for vesting of
anagement. This is the Bill that really
ompletes that process. After this Bill is
passed into law in Parliament, it will mean
at all the mines, the title and interest of
e owners whose names are given in the
hedule, will vest in the Central Govern-
ment free from all encumbrances with effect
from 1-5-1973.

I do not want to go into details. But I
wish to point out one or two salient points.
We have stipulated that in accordance with
the provision 31(2) of the Constitution
- payment of compensation will be made.
. The amount that is to be paid in cash will
be something like Rs. 30 crores. It includes
hatever might be the value of the stocks
on hand as well as the value of the assets.
t was really a herculean task performed by
*officers of the Coalmines Authority and the
Department of Mines to perform this task
and make a correct assessment and I may say
that they have made a fair and honest
assessment of the value of the assets.

These 30 crores are not going to be paid
out immediately to mineowners. All that
we have provided in these provisions, which
are of great importance, is this. All the
moneys payable to owners will be deposited
with the Commissioner of Payments, who is
responsible for disbursing these amounts
. payable to each owner. Before disbursing
he will first consider all the claims made by
editors against the owners of these coal-
mines and only after the claims of these
persons and liabilities are satisfied will be
disburse these to the owners.

We have said that as far as workers are
concerned, highest priority, even over secu-
red, creditors, is being given in respect of
' certain categories of workmen’s dues, that is
0 say provident fund dues on the one hand
and arrears of wages on the other. These
‘dues will be recovered in the first instance
“from the amounts specified in the schedule
‘against the owner of the coal mines. Then
omes the secured creditors the amounts
advanced by the Central Government and

es in respect of royalty etc. Finally, will
ome the unsecured creditors who have no
real prior claim on this money.
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The general scheme so far as payment of
compensation is concerned is : Firstly, the
amount has been computed really taking
into relation the value of the assets on the
one hand and the value of the stocks on the
other. Secondly, that against this amount
of compensation the dues of the workers’
provident fund and wages will receive first
priority; then comes secured creditors and
finally after the amounts advanced by the
Central Government during the period of
management and the State Governments
will come the unsecured creditors. I think
this is a fair method of disposing of the
matter.

Hon. Members will appreciate that we
have been having during this period of three
months, that is to say, since January 30,
an organisation called the Coal Mines
Authority headed by a Custodian General
and assisted by Additional and Deputy
Custodian Generals and other officers who
have been running these taken-over mines.
Most of these officers are from the National
Coal Development Corporation or Bharat
Coking Coal and some of them are from
Coal Board and the Directorate General
Mines Safety. Qualified mining engineers
have been in position as Managers. Some
of them are from the private sector but the
supervision is in the hands of the officers
who have come from these different public
sector organisations or government organi-

sations.

After the Bill is passed into Law we
propose to have a different structure becau§e
no longer will the question be one of certain
officers operating on behalf of the govern-
ment and using powers of managemerft
that have been vésted in government but 1t
will be a question of setting up a perAmanent
organisation that will exercise the rights of
ownership and control of the_gov'emment
and see to it that coai production 1s devel-

oped effectively.

The position as it stands tf)day Yve haj.'e
three public sector organisations in e€xXis-
tence—the National Coal Develc.)p‘ment Cor-
poration which produced 16 million tonnes
of coal in 1972-73 and employes about 60,003
workers; The Bharat Coking Coal produce
1272 m. tonnes and erpployé_:s 1,26, 00(3
and finally Singareni collieries which produce
§ m. tonnes and employes 32,700 workers.
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Our asseqsment is the coal production of
the mines which are included in what is
calied Coal Mines Authority is about 40 mt
tonnes and the number of employees will
be in the region of 2 lakhs. The idea is
set-up a unified organisation leaving aside
Bharat Coking Coal on the ome hand
because it is closely linked to Steel plamts
and Singareni Collieries on the other. Sing-
areni Collieries is an oragnisation in which
the Andhra Government has got the major
share-holding and which covers the oolli-
eries only in that area. So far as the rest of
the country is concerned we intend to have
a separate Corporation probably it will
be called Coal Mines Authority Ltd. which
will include within it the National Coal
Development Corporation as a separate
subsidiary of the Coal Mines Authority.
This Coal Mines Authority will really cover
the coal mines in Assam-—which will be put
under a separate General Manager; then the
Raniganj-Asansol area, the Bihar area, which
together with Talecherin Orissa and Sing-
rauli coal fields will be under the Nationa!
Coal Development Corporation then finally
the Madhya Pradesh andjMaharashtra area.
This is broadly that division thetwe want
to bring about when we set up the new
organisation after this Bill becomes law.

Naturally, the responsibilities of the new
Coal Mines Authority when it is sct up will
be very important and we shall have to see
that adequate power is granted to the autho-
rity to enable it to discharge its responsi-
bilities. Briefly, the objectives before this
authority would be : to formulate and re-
commend to Government a national policy
for the conservation, development and
scientific utilisation of the coal resources
of the country; to act as the entrepreneur on
behalf of the State in respect of the coal
industry and plan and organise the produc-
tion of coal; to operate on sound commer-
cial principles and ensure utilisation of capa-
eity in the various projects; to see that the
price is reasonable both from the point of
view of the consumer as well as from the
point of view of the producer; and then to
functinns as an employer who is really able
to make up for all the sins that have been
committed against the workers in the coal-
mining area over a these years. These
briefly are the main objectives which we
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shall be putting forward before the Coal
Mines Authority.

Our idea is that the headquarters of the
Coal Mines Authority will be located in Cal-
cutta. 1 want to make this quite clear
right now, because hete has baen a lot of
demand from different States whete coal
happens to be mined that the headquarters
should be in this State or that State. But
I think hon. Members here. will be able to
take a much broader view of the whole
position and appreciate that since coal is
being mined on a substantial scale in seven
different States, aithough the main ones
are really three, that is to sav, Bznsal, Bihar
and Madhya Pradesh, Calcutta is the com-
mercial centre from which coal-mining com-
panies have operated before, whers accessi-
bility from the point of view of thc coat
mines is the maximum, and n addition a
large number of the cwnployets who ware
working in the head offices of the different
coal-mining concerns also arc working in
Calcutta, So, from cvery powmt of view,
I think it is the proper place where the head-
quarters of the Coal Mining Authority
should be.

Of course, the headquarters of the NCDC
which after this Bill 1s passed 1nio lasw and
the new company has been set up winch will
be a subsidiary of the Coal Mining Autho-
rity, will continue to be at Rawnche, and we
shall have the headquarters uf the cistern
division, that 1s to say, the diviston which
looks after the Raniganj coalfields, very like-
ly in the Raniganj coalfields themselves,
and thc headquartci, so far ay the western
division is concerned, namely thy Madhya
Pradesh-Maharashtra arca. somewheore 1n
that area. We have not yet taken a final
dcision about the actual focation of these,
what mav be called, divisional headquarters.

It 1s the intention to provide to the max)-
mum extent decentralisation and delegation
of powers so that in effect these diffsrent
divisional headquarters including the NCOC
will operate like subsidiary companics of a
big holding company. But the real objective
in all these cases is to give maximum ini-
tiative to the divisional organisations so as
to enable them to build up coal production
as rapidly as possible in the coming period.

Hon. Members are aware of the fact that
we have got a stupsndous task on the coal
front before us, and we have got to build
up the production from something like
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79 miflion tonnes as it was in 1971-72 and 75
to 76 million tonnes as we expect it to be in
1972-73, and we have got to take it up tq
over 140 million tonnes or probably 141
1o 142 million tonnes in 1978-79, A parti-
cularly rapid increase that we have to aim
at is in the Central India coalfields and the
Qingrauli Coalfields and the western belt
of Bihar, if one may so call it, because of the
enormous pressure on rail traffic in the
‘Bengal-Bihar area, so that what we shall
aultimately hope is that we shall be able to,
while increasing rapidly the production in
the Bengal-Bihar area itsclf very substantially
in this period, have an even more rapid
increasc in this area.

For this purpose, it will abviously be
quite impossible for us to bz able to muve
forward f wa do not give adequale authority
to the local management of cach division,
the area managemont of cach division,
to enable them to exercise initiative and push
up production fast.

I would like, before I sit down, to take a
couple of minuges on the presant pafore
mance of the Coal Mines Authority. During
1972-73. we expect that the total production
of coal will reach the all-time record of vome-
where in the region of 76 to 76.5 mullion
tonnes, surpassing the previous record of
75.7 million tonnes in {969-70. The tempo
of production after the takcover has not
only bsen maintained, but has actually
improved. 1n February, the total pro-
duction of the Cnal Minzs Authority was
3.45 mdlion tonnes and n March 3.73
million tonnes, as agaiust 3.01 mudlion tonnes
in February 1972 and 3.24 million tonnes in
March, 1972. Tn April 1973, unfortunately,
production has droppsd a hittle compared
to March to 3.42 million tonnes. But
this is, to a considerable cxtent, due to
frequent power cuts that have taken place
on that area holding up work in the mines
We have had as much as 20 to 22 trippingson
a single day and occasionally we have had
even a whole shift not being able to operate
due to difficulties in relation to power.

Rut with all that, I have no doubt that the
actual production of coal during the last
threz months has not gone down. What
s boen reported in some sections of the
press is motivated and is not correct. We
have had difficulties in a number of areas,
particalarly on the question of transport
from soms of the more remote areas where
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transport fagilities are not as good as they
might be. That is why sometimes we have
had a certain shortage. But I would like
to mention, particularly because I think it
is much better to deal with concrete things
rather than in general, that recently there
bas been a spate of jnformation supplied
in the press which does not actuaily relate
to facts at all. Today, for instance, we
havz a headline in one of the lcading nows-
pepers in Delhi that 20 thermal power sta-
tions have been hit by shortage of coal,
Now out of the power stations that are
mentioned, it is incorrect to mention four
at all. There was no closure in four of
them for want of coal. 1 can give the
names : Tiombhay, Paili, Paras and Bho-
saval, On: unil of the Nasik power station
was closed for one day in view of shortage
of coal. If you add the total production
of all the other power stations mentioned—
[ have not had time to check un on all
these — it comwes to an installed capacity of
57 MW in a total mstalled thormal capacity
in the countiy of about 9,000 MW. namely
half peicent of the totdl production. The
coal requirements of these small power sta-
tions i» 1n the regon of about 01 miltion
tonnes out of th: total requirements of all
thermi! power plint, of 20 milhon tonnes,

As a matter of [ict. betwean 1971-72 and

1972-73, we have mcrcased the dehvery

to thermal power stations, and therefore,

then conswnotion fion 17 million tonnes to
19 million tanns, that iy ta say. by about

2. miltion tHnne, compdred to 197172,

So 1 v Nt tiue rendlv to say that there
has bean any saious crisis of anv sort in
relatinn Lo power siations No donbt on
ocowion, thars have haen catain difficul-
figs 1 powa stations  That is to a consi-
derable oxtent due to dislocation of rail
movement, probably bacause of diversion
for othet pupnses of the use of waszons.
suikes that have taken place on certain
occasions 18 frr example, in Ratlam where
there was 2 sirike which dislocated the
delivery of coal to the Rajasthan power
stations and o on,

But I would like to emphasise that we are
fully aware of the importance of adequate
supplics of coal being rushed to alf thermal
power stations, particularly becauso we
know that shortage of hydro-electric power
generation has hit the country hard, In
fact, a Standing Linkage Counmittes within
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the Joint Secietary in the Department of
Minss in charge of coal as the Chawrman
has been set up, with the Munber, Thermal
Power of the CWPC, the Director of
Traffic, Minstey of Railways as well as offi-
cers from coal producmng organisating, as
members What the Commuttee does 1s not
merely to fix up hinkages but also to draw
up monthly programmes for each power
station 1n the country A control room has
been set up m the Minstry of Railways
where we are 1n a position really to answer
questipns darly how much 1s the stock in
every power station A, a result, to
a large extent we were able to meet
tne demands of the power stations

For instance, though a very lurid picture has
been given again m the rcpoit m the press
this morning, about the position regarding
the Ennore and Basin Bridge power stalions,
I think hon Members would be mtcrested to
kno v that the present coal stoch 1n Ennorc
1s «ufficient for seven days and in Basin
Buidge, 25 days Theie 1s no question of
any danger of these power stations m any-
way closing down despite the fict that—
and I would like to emphasise this—m
Ennore, the coal required 1s subst intially
mor. thin last year, now, a third 110 mw
station s being commissioned this month
and the conl requirement has now gnne up
neaily twice, to 110,000 tonnes 1 month

Still we should be ible to manage it and we
will man ige 1t because we dare conscious of
the mn reise that s there ind how unpor-
tant it 13 for the south

i ¢ give another example Take, for
mstine: Nastk NIk, last year, by the
ordiniry installed capacitv nonms ot 280
mw *uon, needed about 70,000 tonncs
a m nth  But beciuse of drought 1 that
arca 1t h stepped up 1t production ind 18
consumtig at the rate of 90000 tonnes
month and would Lk~ to hive seme more
if we wan give it Nuually, we have
difficultivs 1n bemng able to push up beyond
that, booiuse we have plinned on the basis
of bemng nble to deliver 70,000 toanes a
month  So, cven whea we 1re faced with
these difficulties, I think the coal mining
authority and the railways have done a good
Job in attempting to solve the crisis that has
been repedtedly facing us 1n this area

Then one final mention may be made,
Hon Members I think will appreciate this
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fact also Woe had m another newspaper,
just a coupls of days ago, a threeclumn
headhne saying “Dells heading for a big
power crisis”, and a sub-headhine, “Dwimnd~
hing coal supply may hit generating Units.”
Immediately, I investigated the position and
the next day, therefore, comes, not of
courss 1n a prommnent place because that
would not serve the purpose of those who
like to portray this entire affeir as they like,
another headiine saying “no dange: of
power crisss in the capital,” and adding that
“the Delht Electric Supply Undertaking
has ten days’ coal supply in hand and there
1s no dinger of any immediate power criss,
according to Mr B C Cariappa, Geneial
Manager of the Delhi Electric Supply
Undeitaking® He says “that the gene-
rating Units are already tunctioning nor-
mally and only one of them, in Rajkot,
has been shut down for inspection and
periodic il overhaul, and Indraprastha was
a little low due to shortage of Giade Il o1
Giade 111 coal and so on and the Bhaiat
Coal Mine. m1y make up, ¢ I am only
bringing this to the notice of the hon Mem-
bets becruse 1t 1s my beliet that there 1s
quite a consuious propaganda, sedulcusly
cultivated propiganda o discredit  the
decision of Government m  taking over
the codalm 1es three moeaths ago  Oriwr

wise we will not get these big headi nes
which seam to portray that thue 15 a major
coal cist 1n the country due to tae tike «ver
of wal Of cou se what else would it be
due to' And yu, when we imestigate the
fact 1n these allegations, —and to use words
with all the sobrety ¢t my command we
find thit th.y are actastly false, and that
there 18 no tiuth m them at all - There 18
sone truth in svyne s, thae 15 no tiuth
momn lacts and thus 1 thiwk, the hon
Menbers will bear with me wlhon I defend
the wton of the coal mine  wuthor ity 1 the
mnne I hve don

N> dvibt we v v g Lifficultics, parts
culaly in relation to thy domestic consumers
on the une hand, and the brick burning on
the othet This 1s a difficulty of what may
be caliwd the low prionty sectois on the one
hand and secondly, in the distribution sys-
tem 1tself we ar¢ having so many problems.
The deJer 1s not playing fair because 1n an
atmosphere of scarcity he wants to make
the maximum money that he can But we
are attempting to see how soon we can get
over 1t
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I would only bring hon, Members back
to the warning given by the Coal Com-
missioner nearly 20 years ago that when you
do nationalise you ate going to face a great
number of problems and probably problems
which you will not be able to tackle at all,
That was the gloomy Cassandta-like pro-
phecy made so longago. I can only claim,
1 think, that it has not been as bad as that.
But we have had difficultics and we are
going to have them. But I would ash for
the co-operation of all hon. Mecmbers of
all parties in seeing to 1t that we aie able to
solve these problems das they come up one
after the other.

The problems arc not casy piublenr but
they are problem« that can be solved. 1
think that if we give our full suppoit to the
organwation, to the managers and the
workers we shall be able to go aheid with
them.

It wil take uy sometime to make the
organisation settle down  After all we are
taking over at one stroke something like
600 coalmines and trying to bring them
under a single organjsation with a single
leadership There are problems 1n doing
this. I have seen in organisations like the
Indian  Airlines where you had different
uns, far fewer in number, when they were
being brought together 1t took time because
they had thewr different traditions, different
methods of work, different practices and so
on. Here we have got far larger number
of companies working in different ways.
Hon. Members arc aware that the morals
of many of these erstwhile mine owners
were not of the best and therelore the morals
of some of the persons who worked under
the n were not also of the best. To be able
to clear up all these and set up a really good,
first-class organisation committed to the
public sector and to the development of coal
production in the country in the manner in
which I indicated earlier is no easy task. We
need co-operation and,—may I use the word,
friendly criticism, even correction of all hon.
Members and of people in the country at
large. But we do need also a certajn amount
of sympathy and friendly appi oach and more
than anything else a refusal to believe a
number of false statements that are being
circulated in order to discredit the position
of the Government, of which only one
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ciriticism, if at all, can be made, that it
came something like a quarter of a century
too late. I would commend this Bill to the
House that it be adopted.

MR. DEPUTY-SPEAKER
moved :

Motion

“That the Bill to provide for the acqui-
sition and transfer of the right, title and
in! :rest of the owners 1n respect of the coal
mines specified in the Schedule with a
view to re-organising and reconstructing
such coal mines so as to ensure the ratio-
nal, co-ordinated and scientific develop-
ment and utilisation of coal resources
consistent with the growing requigements
of the country, in order that the‘owner-
ship and control of such resources are
vested in the State and thereby so distr-
buted as best to subserve the common
good, and for matters connected therewith
or fﬁc_a@ thereto, be taken into consi-

deration.” { _ /wb‘:olém-fq,{

SHRI ROBIN SEN (Asansol) : Sir,
T consider this Bill to be inadequate to meet
the purpose of nationalisation unless some
basic changes are made in it, the Bill, as
it 1, may prove to be self-defeating Despite
offictal propaganda euologising the measure
as a big step towards socialism, the Bill
merely seeks to protect the interests of the
former coal mine owners, even at the cost
of the national interest, not to speak of the
right of the workers,, which the Bitl fails to
protect, The former coalmine-owners in the
past had resorted to slaughter of mining
by which these valuable resources were
wasted, The mine-owners were interested
only in earning profit and making money.
They swindled the provident fund of the
workers to the extent of Rs 10 crores and
other dues to the extent of Rs. 30 crores in
West Bengal alone. They also did not pay
royalty and taxes to the Government of
West Bengal to the tune of Rs. 24 crores.
Just before take-over, these mine-owners
ghifted valuable properties and equipments
from the coal mines to some other places.
They closed down at least forty collieries in
the Ranigang-Asansol coal belt and rendered
at least forty thousand workers unemployed.

Before closing down thess mines, the
owners did not pay the workers their dues—
their earned wages and their bonus, etc.,
ete.



71 Coal Mines

{Shri Robin Senj
M e,

In spite of these crimes, the Govern-
m:nt is proposing in this Bill to pay a hand-
some compensation to these mino-owners to
the extent of Rs. 35.36 crores—a prize for
all their misdeeds! T am sure that the
burden of this compensation will fall upon
the people. Sir, T strongly oppose the
section which provides compensation to
the mine-owners, 1 suggest that this section
should be deleted and substituted by a new
provision in the Bill that no compensation
will be paid to the former mine-owners who
were unscrupuious.

It is trué that there is a section in the Bill,
that is, Section 20, I think, wherein it is
provided that the workers can go to the
court for realising their legal dues. Baut,
Shri Kumaramangalam knows, as { said
before, prior to takeover at least forty collie-
ries had been closed down by these mine-
owners and they did not pay the legal dues
to the workers before closing down the
mines. At least 40,000 workers are un-
employed for the last onc year o1 so. s it
possible for them to go to the court Lo seck
remedy? Therefore, I propose that Govern-
ment should take direct responsibility for
rezovertng these legal dues of the workers.
This Go.ernment can do very well by pro-
viding a .ection in the Bill, The Govern-
ment can deduct the dues payable to the
workers from the compensation or they can
recover it from the personal proporties and
assels of these mineowners.

In the Bill, the Government has furcher
given up the responsubility to provide jobs
to all workers employed in the coalmines
prior to their takeover. It is an admitted
fact that the former mineowners tempered
with the records and included the names of
many anti-social clements on the muster
rolls. They uscd them against trade union
movements. But they removed the names of
the genuine workers from the musler rolls.
It is also an admitted fact that at least 5,000
workers, during the last one year, have been
evicted from the collieries in the Asansol-
Raniganj Coal belt by the armed gangsters
in coltusion with the former mineworkers.
These workers were not only evicted but they
were also thrown out of employment,
There is not a single word in this Bill with
regard to thess affocted workers, 1 feel that
these evicted workers should be taken back.
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It is also an admitted fact that just after the
take-over, many casual workers, temporary
workers and the workers empioyed under the:
contractor have been thrown out of their
employment, because, their names were not
found on the muster rolls. I demand that
these workers should be taken back and they
should be made permanent.

The new custodians were senior officials
under the former mine-owners. Some of
the custodians of colligries are tampering
with the assets and fund of the mines. Those
officials who were previously responsible
for several bungling in the affairs of the coal
mines are now being given new status with
arbitrary powers. When they attack every
right of the workers the Coal Mining Autho-
rity is just behaving like a silent spectator.
I know, for instance, that a senior official of
Bengal Coal Company, who has been given
an important post in the Coal Mining Au-
thority, has been playing havoc with the
workers. He has been creating trouble
even m the affairs of Coal Mining Authority.
1demand that thereshould bea provision
in the Bill to punish these officers.

If the Gowvernment want the efficicnt
functioning of the mines, the co-operation
of the workers is a must. Even now in
many collicries, normal tiode union acti-
viities arc not possible due to terror, rep:es-
sion and indiscriminate use of MISA,
For instance, in Surakachar there was a
strike in the month of May. Section 144
was promulgated and 14 workers were
arrested, Those workers belonged to CITU,
In order to ensure the smooth running of
the mines | demand that terrorisation
should stop immediately, The CMA should
be democratised and there should be an ad-
visory committee with represcntatives ol
Central trade unions.

Lastly, I demand (hat all the casual and
badii workers and contract workers should
be made permanent. The contractors may
create trouble in the colliery and they may
also sabotage production, if this system is
continued,

In conclusion, T would like to know from
Shri Mohan Kumaramangalam why the
coal-mines under the Tatas are not being
nationalised. I demand strongly that these
coal-mines should also be nationalisd with-
out any compensation.
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MR. DEPUTY-SPEAKER : I know it is
&n important Bill, But I do not know how to
manage within the time the House has afjotted,
Worked out on the basis of two anda half
hours fur gen=ral discussion and half an
hour for clause by clause consideration,
ecach Member will have 6 minutes, 5 minutes,
4 minutes, 3 minutes and even 2 minutes.
I really do not know what they are going to
say. Anyway, it is up to the House. The
Government has given notice of certain
amendments They will be circulated.

SHRI S. MOHAN KUMARAMAN.
GALAM: They are very minor
amendments, They will not take much time,
They are merely to correct mistakes which
crept in the Schedule,

MR. DEPUTY-SPFAKER : I do not
want to fight with the Members cach time.
Anyway, it is for the House to decide. I am
putting it to the House. I am myself in
difficulty. Hyw can a Member make his
submission in 2 minutes?

SOME HON MEMBERS - The time may
be extended

MR. DEPUTY-SPEAKER . It s up to
the House The Mimster of Parliamentary
Affairs 18 no* here.  We will wait for him;
this will be conveyed to him

Shi, K. D Muaviya

SHRT k. D. MALAVIYA (Domara-
ganj): Mt, Deputy-Speaker, Sir, I rise to
extend my heartiest support to the Bill
which scehs tv complete the process of
nationalisation of the coal mines by providing
for the acquisition by the Central Gov-
ernmenit and transfer of the right, tille and
interest of the owners thercof.

I think, the Bill contains the clauses
that are needed to complete the task that
is set before us, There are, however, a few
general points which have to be considered
if one hdas o consider the perspective of
entire programme of production of coal
and to consider specially that coal should
fo1m the basis of our production programme
of our country,

Furst of all, I feel that our targets of
production are not commensurate with
the real need that faces us, specially to make
us self-relilant. If I remember aright,

VAISAKHA 24, 1895 (SARA)

(Navionalisation) Bill 74

perhaps, in the Third Plan, the target
of production of coal was brought down
from 102 milfion tonnes to 96 million tonnes.
In spite of my efforts at that time, I could
not succeed in taking it up further beyond
102 million tonnes, but at any rate it should
Certainly have gone beyond 96 million
tonnes of production in the fourth Plan
period.

Most unfortunately, the attention of the
economic Ministries of the Government
did not go to a bagic appraisal that coal is
the raw material mostly available to us for
generating energy. Even the programme of
washeries has been neglected almost cruelly. T
know that the quality of coal in our cn'mtry
is not very satisfactory. But that is not &
very relevant pomnt when there is nothing
else for vs to fall back upon, if we had
succeeded in searching for more o.l which
unfortunately we did not do, —and w:
should have put in more efiorts to search
oil—I have no doubt we could have got
some more oil; adequately or not, T am not
here to say. Our efforts to increase the
production of coal certainly should have
been much more than what it is.

Now, owt target 15 141 o- 142 million
tonnes of coal in 1978-79.

This v not sufficient [ do hope that
Government will rane its target )f production

“and will do some re-thunking as to what 1s

to be done if we fal to 2ot ol fion vutside
world. It is really very difficu’t for us to
find foreign money td wnport as much ol
as we are accustoned now to use even for
generating  power

The Dhwaran Power Station in Gujarat
is being run on gus as fuel which, in my
opinion, should never be done because the
gas of Cambay could have been diverted to
much more purposetul uses. But my hon,
friend situng on my right msisted on using gas
and now I am told that there i~ no intention
of the Gujarat Government evaa to think of
switching over from this costly raw material
and conung back to coal. Evea if coal is
more costly to transport—andiit becomes a
little costly at Dhwaran—, it does not
matter because we have plenty of coal.
After all, the Tata Thermal Power Station
is run on coal. What is the difficulty 1n
Government subsidising the transport to
Dhwaran or to many other places where
coal could substitute this rather costly
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material which we have to import every year
by paying through our nose? Therefore,
1 would suggest to the Minister that his
scheme of reorganizing production mecha-
nism and distribution mechanism perhaps
needs to be linked to higher production.

The amalgamation of coal-mines is an
urgent problem facing us. We can do
it now nore smoothly on the question of
compensation also., there is a group of coal
mines which, in my opinion, did not even
deserve any compensation, There might
be others which were run efficiently, for
which Government could perhaps think as
to how best we could seek their cooperation
in order to increase quickly the production
targets, and also whether it is possible to
find out any means of seeking cooperation
from those who have experience in the
private sector.

On the question of conservation also,
T think that we have to pay attention as to
how best we could formulate a policy for
oonservation and to switch over from oil
to coal to make our entire scheme of power
generation based on a policy of self-reliance.
Production of coal certainly requires a
colossal amount of capital money and there-
fore it was all the more necessary that
Government should have taken over the
production of coal-mines. Besides produc-
tion, 1 do hope that the Minister will now*
consider as to how best he can inprove the
distribution mechanism. There is a lot
to be done, 1 am not very happy at the
way the distribution system is receiving
attention from the Government both in the
Railway Ministry as well as in his Ministry.
Thes Railways are trying their very best no
doubt and 1 am glad that the Railway
Board have recently decided to move food
and coal even at the cost of stopping
or suspending passenger trains. I think
this is a good idea and we should
try to educate our minds that at this critical
time movement of essential items is much
more important than momvement of {men.
This scheme, I hope, should give a little
more facility for the movement of coal,

The orgamsation that is being contempla-
ted for production of coal perhaps needs to
be further decentralised. We are producing
coal in Andhra Pradesh, Madhya Pradesh
Bihar and Bengal. Perhaps it will be much
better to create regional organisations and
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then connect them all at the top by a holding

company. Even where there is jntensive
production going on like Bongal and Bihar

we should go down further and have inde-
pendent small units of coalmines, not caring
for the increase in the numbers of the mining
units. I personally feel that even if we

have 100 such units, coal production will

increase and efficiency will increase. Expenses
are not likely to increase if we simplify the
process.

On the question of distribytion, there aje
already established systems like the
railways, transport, etc. which could under-
take on behalf of Government authority
the work of distribution. The railways.
have a network of organisation and stations.
They have other facilities, Perhaps
they could take a good part of the distri-
bution task from the Ministry.

The generation of power has to be more
and more progressively based on coal.
That can be done only if we plan for a higher
tonnage of production and I suggest that
we mo.¢ the Planning Commission to set
a target of 225 million tonnes of coatl by
the end of the Fifth Plan period. We
should now start planning to produce 225
million tonnes during the Fifth Plan period.
If we could do it from now and create
organisations, perhaps we may be able to
exceed the production at the end of the
Fifth Plan. But if we plan a production of
142 million tonnes by 1978-79, then, you
will delay in more exercises by which time
a lot of other problems may crop up. There-
fore ,it is much better if we start planning
from right now, for a production of 225
million tonnes by the end of the Fifth Plan.
I hope these larger objectives are kept
1 mind, that is of higher production, of
decentralisation, 10 create more units at
the State levels and also to entrust the task
of distribution to the already existing
organisation of the Government such as
transport and the railways. Our production
and distribution with increase.

This is what all 1 wanted to say.

SHRI INDRAJIT GUPTA (Alipore) :
The general principle behind this Bill is
ona wiich should be supported wholehear-
tedly, by all sections of the House.
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However, T would say, there is an un-
necessary attempt made by the Govern-
ment, though the Minister is not guilty of
it, to pass this off as a great mearure of
socialism. Mr. Robin Sen pointed tl.1s «ut
that this is being tom-tommed as a big
measure of - socialism. There is nothing
of that kind at all. Tn developed capitalist
countries like Great Britain coalmines ware
nationalised 30 years ago. That does not
mean Britain 18 a socialist country at all.
‘The Minister said this is sometning overcue,
In any country trying to develop along lines
of planned economy, nationalisation of s
coual resources if basic to the entire ceonen 1
development. I thetefore welcome this
Bill.

Having said this T would also 1emind the
Minister that workers of the mmess have
played a substantial pait to bring #bout
nationalisation. Workers have not cai-
ried on the entire trade union movemen?
over the years simply for their own ccononue
development; they have consistently bLewn
asking and pressing Goveinment for na-
tionalisation. As the Minister knows, all
the Central Trade Urion Organisations a
few months ago carried out one-day token
strike  on countrywide scale on thic demand
for nationalication, Natwally we welcome
the step taken. There are one or two main
points which arise out of this, which I would
like to put before the Minister.

Regarding this amount of Rs. 30°35 ctores
which is being provided for as compensa-
tion, T would like to know, how this amount
has been calculatd. There is a ustiong
contradication hcre. It has been admitted
that the mineowners in the past had induged
in slaughtering of mines, went in for casy
profits, quick profits, and they subordinat-
od everything elso to that one con-ideras
tion and in the process have rumod a sub-
stantial part of the assets, The Statement
of Objects and Reasons has stated:

“The Colliery-owners’ sole object was to
earn quick profits without any 1egard
to the conservation and safety of mines
or to meet their obligation to the work-
kers. This resulted in the stagnation
of production in many collieries and
closure of many others.”

‘The description of what was going on was
reinforced by the Minister’s own reference
to the reports of the Durrows Committec
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and tha Coul Commissioner’s evidenoe many
years ago, where it has been stated that if
nationalisation is further deiayed, there
will be nothing left to take over. Tt is in
this background that I wish to post this
question. What is this amount of Rs.
3035 crores being paid for? Is it the com-
pensation to them for having ruined the
mines? Isit for the slaughtering of mines
which they have resorwd to? We need fuller
explunation. The Minister may seek some
iefuge behind the legal argument that some
amount had to he paid as per the Con-
stitution as it stands today. he hon.
Supieme Courtt judees who have recently
given 11 or 13 judgments, 1 forge: the
numbes, in their judgments, some of them
have Lud dnwn that the amount to be given
must bear some reasonable proportion or
ratio, some 1chsonable relevauce, to the
property  which 1 heing taken  over.
All mght. But within the framerwork of
thewe constitwtional himitations, 1 think,
the Minister and the government owe it to
the Hou e to explain how this amount has
been calculated ?

Secondly, even though it is not pethaps
precieely within the province of this Bull,
if this nationahisation measuie is to <ucceed-
as we all want 1t to succeed. then it can not
be possible without taking over the whole
mechanism of distribution and  pricing.
If it 15 not  done it will fail and result in
imbalances i the economy which are often
wtilised by those clements who are against
the every basisc principle of nationalisation.
Thetefore, 1 hope the Minister will assure
the House that they will not stop at the
nationalisation of production of ¢oal but
will takeover the whole comprehensive
scheme of production, distribution and
pricing, Unless it is operated properly this
scheme will not yield the 1esults which it is
meant to yicld,

1 am glad the Minister has made a con-
siderable reference to the responsibility of
this nationalised coal industry to see
that timely and adequate supplies of
coal reach the power stations all
over thh country, The whole fate of
the Plan is hanging on this question of power
crisis but that is a big problem which be
will have to deal with in coordination with
railways. But I would like to draw his
attention to the fact that timely and ade-
quate supplies of coal is not th ¢ only thing
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but quality is equally important. A
large number of thermal stations have
either got closed or do not function to
their full capacity because it is all ged the
coal that is being supplied to them ic such
that it has a high ashcontent and damages
the boilers and so on. Now, that the go-
vernment has taken over the entire produc-
tion of coal in its own hands it will be one
of its main responsibilities to see that power
stations get adequate supplies of quality
coal so that the power crisis could be partly
alleviated.

Another point to which I would like to
draw his attention is the coal bill—the coal
bill of the railways. T have not got the
figures but it runs into many crores of rupees
and the rising cost of coal in the past as
supplied to the railways has been cited year
after year by the Railway Minister at the time
of submitting his Budget as . a justificaticn
for putting up fares or freights. Here again
the question arises that now there can be no
excuse in future for a gityation in which
every six months the coal owners used to
demand price hike. I know two years back
certain trains had to be cancelled because
coal mineowners had asked for a price
hike. By stopping the supply the
coal minsowners were blackmailing the
railways into paying a higher price. Now,
there is no more scope for that kind of thing,
and, there shoud be proper coordination
between the Coal Mines Authority and the
Ministry of Railways to see that at least on
this one major item of expenditure of the
railways, that is, coal , there will be stability
of prices in future, and this at least will not
be introduced as an element for hiking up
fares and freights.

Now, there is an opportunity to do
something about that bit scandal, unresolved
scandal, which my hon. friend Shri K. D.
Malaviya knows very well about, namely
of that faulty alignment of the Haldia-
Barauni oil pipe line over the coal-mining
arcas of West Bengal. You know, Sir,
that that matter is still being gone into by
the Takru Commission after all the
findings of the Public Undertakings
Committee. At least 25 mines are
affected by the fact that that strategic
oil pipeline was laid through that area where
these coal-bearing mines are situated.
The so-called foreign experts and consul-
tants minted lakhs of rupees out of that
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and disappeared, and went b;

country leaving us to hold the baby.
was a recommendation that that pipe
must be realigned so that there is no dan:
to these coal mines and to the pipelin
itself. But that realignment has not been:
done to this day, and the decision to reali {
that pipeline is being obstructed and held
up by various quarters. I would now"
request the hon. Minister, since he is now
the sole owner of the coal mines to see to-
it, in cooperation with his colleagues in the:
Ministry of Petroleum and Chemicals,
that these coal mines are not endangered’
any further by this criminally wrong allign-
ment of the Haldia-Barauni pipeline and’
the work of realignment of that pipeline
is taken in hand.

SHRI K. D. MALAVIYA :;The problem:
will not be that easy to handle. 4

SHRI INDRAJIT GUPTA : That
is why I am raising this problem. It
should theoretically at least be much
easier to solve it now.

Rom T

Now, I come to a few points regarding:
the problems and the rights of the workers,
because without enlisting their wholehearted:
cooperation, I doubt very much whether
we shall be able to boost coal production:
to the extent that is desired.

Firstly, I am told that in some meetings
which the Minister had with the different
trade unions soon after the ordinance
was promulgated, an assurance was given
that many of the top officials of the old
management who were notorious for their
anti-labour activities and who were noto-
rious for maintaining private armies.
of goondas and rowdies in order to intimi-
date workers and forcibly evict them from:
their quarters and break up the trade
unions and so on would be screened
and weeded out and they would not be
given positions of responsibility in the
nationalised set up. I am informed that
in this matter the progress in totally un-
satisfactory, and some thoroughly noto-
rious people are now being given high
posts of official responsibility in the nation-
alised sector. I want to mention just one
or two names in this connection.

There is an ex-general manager of
Birlas’® Moira colliery, by the name of Mr.
Bideswariya, a notorious gentleman, and
this gentleman has given some important
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post. Then, there is one Mr. J, Sahani,
who was a general manager of the East
Nimcha colliery. 1 am told that he is
being sent as deputy Custodian-general
to Madhya Pradesh. Then there is a
gentleman called Mr. T. P. Singh, who was
not the manager but the owner of the
Samla Vaidyanandapur colliery. [ am
only mentioning these fcw names, but
there arc many others who have got a
stinking record of colluding with all sorts
of gungster clements, How can the hon.
Minister hope that such people will have
a commitment to the public sector? At
least it defies my understanding.

People who all their lives have tried to
dest:oy the con) mines in this country for
the sake of their profits are now going to
have a commitment to the public sector
overnight! They should be absolutely
ruthiessly weeded out, There is no question
of thewr remaming.

Then T regret also to say that police inter-
veniion in the trade union momement in
the coal mios is still continuing despite
nationaheatic . The Minister  knows
very e ll {hae the workers and their Umons
hai¢ wholth artedly  co-operated in this
matter of tal sener and they have welcomed

it ar ! «rongthened the hands of Govern- -

ment - Bat the pohice should nat now be
utiits~d to aater! 1o in bonafide trade umon
desrvites,

Then there 15 also a somewhat disrup-
tive athtude, 1 should say -1 hope some
frien i on that side wi'l not misunderstand

me—on  the part  of some tiade
union Jead:is, not all by any  means.
There are somie very cmineni  leaders

sitting there form whom I have respect.
But therc ate some others who claim to
belong to the INTUC. There is a lady
who was  being vety active in the Central
Hall during the last weck, who, | am told.
is o bhig INTUC lsader, the S=eretary of
the Colliery Mazdoor Sangh, Mss. Ramanika
Gupta, MLC, Bihar, 1 do not know who
she was , but I found her very active Mr.
Birio*s paper, the Hindustan Times, has
given her good publicity, She has Issed
a statement in which she has accused the
CPl of subverting the coalmines takeover.
So we are subverting the coalmines take-
over and Mrs. Ramanika Gupta and
others like her who have been hand in
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glove with some of these mine owners
all these years, are coming forward as the
great champions of nationasisation!
She says, if 1 may quote one sentence from
her statement:

“The contractors and traditional’
goondas hired by them having become
unemployed after nationalisation have
joined the CP! which is giving them
shelter and encouragement”.

1 do not know what is the motive behind”
this kind of fantasitc statement, but certainly
the idea is to create some sort of friction,
some conflict, some disruption, some
rivalry, so that the working class cannot
unitedly do the job of making the nation-
alised sector work.

He will also tell us something about the
wage negotiating manchinery which is
proposed to be set up, I hope for the indus-
try as a whole. What is the scheme, if any,
for workers participation in management
of these nationalised coal mines?

Shrt Robin Sen raised the pont of workers
who used to be on the muster rolls being
torcibly driven out under the pain of physi-
cal duress Will they be taken back?
Contrardy, spurious workers who were
taken on to the muster 1olls by the employe-
1y just befote the nationalisation, who are
not woukers at all, who are taken on to
pertotm other dutics —will they be wueded
out or not? They were nothing bt private
goondas of those employers.

Finally 1 hope you will not mind because
due to some engagement 1 will not be abl. to
be present at the time of his reply--i
hopt he will answer my points. One is that
I would iike a statement from hiin regarding
the position of many of the small mines who
seem to be in 4 po ition of graeat uncertainty.
Forty or fifty have been left out on the plea
that they are very small situated in distant
areas and so on. In the case of munes
excluded from the purview of nationalis-
ation, has Government any alternative
scheme to help them to carry on? Other-
wise, they will go into liquidation, will
close down, workers will be unemployed
and so on. If Tata’s mines have been
excluded on the ground that they are captive
mines supplying coal only to TISCO, how
is it that in Asansol where the Singhanias
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have captive mines supplying coal only to
their plant at J. K, Nagar, these have been
taken over? If these could be taken over,
there seems to be no reason why Tata’s
mines could not be. If they are captive

mines, 80 were the J. K. Nagar captive mines.

This is acontradiction which he should
explam,

1 would suggest that in the case of very
small mines which have been disposing of
their production locally i the region
round about, specially to brick fields and
small industrial units and so on, who do
not have to transport their coal to great
distances, the position may be gone into
~carefully so that in such cases viable units
can be left out if they are very small. But
for those which are not wviable, some
method should be thought of to see
that they do not go into liquidation thereby
adding to the difficulties which are being
faced by the small munes.

sy TrreT atd (FemiEnr) - AT
wgtew, R wa faa o1 gifas @ F@
g 1 @ ag WA § 7 gaTSETdy AATe A
oAt Fy fawr | Sit gy wew &,
foraFT qraeT gAN 1971 | wAEwH §
it a1, IFFY O HIW A OF T T
FETAT AT ¥ | FD WATET T A WIAA
& fgaw & awt & SfeT cad foww o
Fr g gy § #fe ot T At ¥
gy gwr, sondY ¥ avg 25 ATAY F
Y GHT AZ FIH N F7% QAT 747 |
T T agT %7 w1 F A fyrgeara &
AT LA A FA T qTA 4 AT
A FA F FA HA A W A
A § i TTRTL FT 4§ TATHATSY FEH
TF TG GRL W | AT A 3©
T W7 NFAT F T F AR F AT
A oy go favdy 9T §Y fedique &
AR F IEF T § { A% WA wg
¥ AT

a8 FrEx §q T | oY evife AR
wat a1 102 fafeas =1 o7 IY 7 5F
96 fafqy =7 9 <ar war av, e WY
58 HTuqA fren N oF g faawr
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o gar fr Usfiw fawre e
frrm &Y a6t aw w2 W @A W
98T | Tefe F qradta wel ot & o
£TAT qTgar § 6 ¥ oy oY arife v
ey € &, 145 fafeaw =7 @ o
AT wTEA § &Y I TLHTE wgq A
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KALING-

SHR1 MOHANRAJ
ARAYAR  (Pollachi) : Mr. Chairman,
while spesaking on the Coal

Nationalisation Bill, I would like to support
this Bill on belhalf of my party. So far
these cool mines were in private hands. Now
that Government have taken over them by
nationalising all coal mines. The main
problem before the Ministry and the very
able Minister is to maintain the price level,
ensure proper distribution and extract as
much coal as possible from the coal mines.

So far the primary object and motivation
of the mine ownsrs was to grab the maximum
profit. The safety measures were completly
forgotten and the national interests were
given the go-by. The mine-owners did not
think that they were in any way responsible
for the labour welfare. Now by the passing
of this bill the management of 711 coal mines
will vest in the Central Government from
1-5-73.
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While supporting this Bill, I have to men-
tion one point. There is a provision in
this Bill for the payment of Rs. 30 crores
as compensation to the former mine-owners.
The Minister in the course of this speech
said that the moral standard of some of these
mine-owners was not good.

When the Minister says that the moral
standard of some of the mine owners is not
good, why do you pay compensation of
Rs. 30 crores ? When most of the big
companies are being nationalised, why do
we bow down to these mine owners ?
Till now, most of the mine owners have
minted money. They have completely suck-
ed out the coal extract and some of the
mines are in a very poor condition, and if
the Government wants to take over these
mines, they will not only have to spend
something on them but they are going to
show a loss in the begining soon after the
take over.

The Minister also said that the P. F. dues
and the arrears of wages were first charged
on the compensation amount to be paid to
the owners. But out of 711 coal mines how
many of them-are alive, how many of them
are on death bed and how many require
further investment on the part of the Central
Government ?

The Minister also said that about Rs.
100 crores are to be invested in the coal
mines to meet he increasing demand of
10 millilon tonnes by 1978-79: I want to
know where have the Government locaied
these mines. Which are these mines ? If
the comnensation is going to be paid to the
mine-owners whose mines are going to be
revived and brought back to life by the Go-
vernment after investments, then I will have
to condemn Government’s action in deciding
to pay compensation. The Government
takes over completely ruined mines and it
spends crores of rupees and after reviving
it, bringing it back to life, still pays compen-
sation to mine-owners. I think it is wrong
and I am opposed it.

Minister also said that Ennore Power Plant
and Basin BridgefPowerjPlant have 25 days’
and 7 days’ requirement of coal respective-
ly. Itisallright, butwhat abouttherequire-
ment of coal for these two plants after this
period ? Do we have to keep our fingers
crossed ?
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The Minister®stated in _his speech
there is some truth in some newspapel
write-ups about the shortage of coal. H
took pains to explain the false version
some of the PresssReporters but not son
truth in some newspaper report. What
the truth I would like to know, and to C
justice to the Fourth Estate of democra
the Minister must explain this.

Before I conclude, I fully support this
nationalisation of the Coal Mines Bill"
but the compsnsation which is due to
these mine-owners should be seriousl
thought of before it is paid.
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SHRI P. M. MEHTA (Bhavnagar) : Mr.
Chairman, Bir, during the course of the
debate on Coking Coal Mines (Nationali-

sation) Bill, 1972, welcoming the Bill, I had
said in this House :

““There is a provision for payment of
compensation to the owners of the mines
and to the onwners of the Coke-oven
plants. I think they would have taken
out by way of return all these years
much more than the capital employed
by them in these, Therefore, there is abso-
lutely no necessity to provide compen-
sation to these owners. When Government
decide to pay such huge amounts to
owners, naturally it will be a wrong
start or a bad start for such public under-
!akings."

Sir, T hold these views. There i3 nothing
wrong if no amount is paid to those who
Jave made big fortuncs from the ownership
of this industry. But one aspect which
has been lost sight of is compensation to
the small investors who have invested their
life-earnings in the form of shares in the
collieries.

I have received representations from the
shareholders of some of the collieries
and I think, the hon. Minister has also
received some representations from the
shareholders of some of the collieries.
It is general complaint that they are small
investors and they were getting regular
dividends; now after the take-over of the
{ management by the Government of all
the coalmines, they will not get an adequate
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return on their investment. Not only that
they are also afraid whether they would
get even their investment back. So, this
is a point which I bring to the notice of
the hon. Minister to consider. ..

SHRI 8. MOHAN KUMARAMANG-
LAM : On a point of information. Will
the hon. Member make it clear whether he
is for payment or against payment of
compensation.

SHRIP. M. MEHTA : The hon. Minister
was not in his seat when I quoted what I
had said in this House during the course
of the debate on the Coking Coal Mines
(Nationalisation) RBill, 1972, I quote it
again now. Welcoming that Bill, I had
said :

“There is a provision for payment of
compensation to the owners of the mines
and to the owners of the coke-oven
plants. I think they would have taken
out by way of return all these years much
more than the capital employed by them
in these. Therefore, there is absolutely
no necessity to provide compensation
to these owners. When Government
decide to pay such huge amounts to
owners, naturally it will be a wrong start
or a bad start for such public undertak-
ings.”

Therefore, I have made out my point.

The question is about compensation to
small investors. There is a provison under
Chapter IIT of the present Bill for the pay-
ment of amount to owners of thc coal
mines and the amount is shown in the Sche-
dule appended to the Bill.

But I could not see anywhere in the bill
anything about the basis for the fixation of
these amounts, It appears that the Sche-
dule prepared is of a discriminatory nature.
I would like to point out the discriminatory
naturc by giving some figures, and I would
like to cite them for the information of the
House also. Amalgamated Coal Fields Ltd.
paid up capital Rs. 51 lakhs—total compen-
sation—Rs. 94 -04 lakhs, Karanpura Col-
liaries Ltd. —paid up capital Rs. 59 lakhs—
compensation—Rs. 77-70 lakhs. Parasea
Coal Ficlds—Rs, 2870 lakhs paid up capi-
tat and compensation—~Rs, 3037 lakbs. In
the same way, Western Bengal Coal Fields
Ltd—Rs, 11495 lakhs paid up capital
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agaiast which the compensation paidis Rs.
113 84 1akhs. Bengal Coal Cos. Ltd.—Rs.
140 1akhs paid up capital and compensation
Rs, 424 55 Jakhs.

Now, it appears that the Government has
given a big amount to the foreign-dominated
companies and they have not adopted
fair and just basis for calculating this amount,
T hope the Minister will clarify.

The other aspect of fixing up the amount
without any scientific basis or formula will
result i1 an adverse climate of investing
small s vings by the middle class and lower
middle class people. I would, therefore,
appeal to the Minister to come out with an
explanation as to how the calculation for
fixing the amount has been made and on
what principle and on what basis it was
made. He should take the House into
confidence and assure us that the amount
fixed is not arbitrary and detrimental to the
interests of small investors. That 15 the one
point that I want to make, that in the de-
mocratic set-up it is not appropriate or fair
to have arbitrary decisions which will shake
the confidence of the people from the doc-
trine of nationalisation. 1 believe that the
Government, because of the massive
majority, is completely blind to this aspect.

It is the impression of the people that this
Government has been adopting nationali-
sation for the sake of nationalisation alonc,
just to achieve cheap political popularity.
This attitude has destroyed the confidence
of the people in nationalisation. People
expect that after nationalisation of any in-
dustry, they will get better quality, sufficient
quantity at a cheaper rate, but the case is
otherwise here. After nationalisation of
coal mines, there is a fall in production,
rise in she prices and shortage of the commo-
dity. In a planned economy, economy
should be controlled by the State. There
is no doubt about it but it should result
into betterment of the industry, cheap prices
and in the better living conditions of the
commuaity, Now, this Government be-
cause of its inefficiency and unimaginative
policies, has failed to achieve thesc objectives
of nationalisation.

With your permission, I will take two
minutes more—regarding the labour policy
in thess nationalised coal mines. It has
appearsd in the Press today that the HMS
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Secretary blames the Centre for unrest in
the coalmines. This is the report ;

“He said that the management of the
Bharat Coking Coal Ltd., certain faction
leaders of the INTUC and contractors
were perpetrating their hegemony over
the coalfields irrespective of the adverse
impact on the production of nationalis-
ed coalmines.”

Further ;—

“Mr. Desai charged that petty contracts
were still being given to vested interests
despite extension of the public sector in
the coalmines management.”

This Government is talking too much about
labour, but the Government, in their own
nationalised undertakings, is adopting an
anti-labour policy. Clause 14(5) states :

Where, under the terms of any cone
tract of service or otherwise, any person
whose services become terminated or
whose services become transferréd to the
Central Government or a Govt. Company
by reason of the provisions of this Act is
entitled to any payment by way of gratu-
ity or retirement benefits or for any leave
not availed of, or any other benefits,
such persons may enforce their claim
against the owner of the coalmine but not
against the Central Govt. or the Govern-
ment Company.

I wish that the hon. Minister should give
clarification on all the points whether a per-
son who has retired or whose services are
terminated will get his legitimate dues from
the Commissioner or the Government or
not. 1 appeal to the hon. Minister to look
into the labour policy as well as the produc-
tion side, the rate, and the easy availability
of the commodity to the consumer. With
these words I close.

wwtafy RERT : OF a1 T S
forda TR &, AT e ATy ATeg g
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SHRIH M PATEL (Dhaadhaki) Mr
Chairman, Sir, I found that the last speaker
was saying that he was supporting the Bill
and had everything to say aganst it He
thought how there will now be ensured a
vicious circle 1m which power stations,
railways and coalmines will each go into
difficulties because of the inadquacy How-
ever, I do not wish to go into it  But one
thing that 1t does point to 1s this  On such
an important Bill of this nature why did the
Minister not consider 1t advisable to refer 1t
to a Select Committee, what was the des-
perate hurry 1n this ? Is 1t not necessary
that a Bill of this importance 1» given the
fullest conuderation so that not only those
who are opposed to it but those who are
m favour of it do not also have to criticise
as violently and viciously as they had done
today ’

1t has been pointed out without any hesi-
tation, curiously enough on the congress
side as also, of course, in certain other sides
that the compensation that is being pad
18 excessive, and no indication has been
given about the basis on which compensa-
tion has been arrived at Therefore, they
themselves ask that the Bill should be ref-
fered to a Select Commuttee I, of course,
consider that the compensation 1s grossly
madequate It 1s nadequate, quite patent-
ly For instance, the value of stores,
stocks and s0o on, has been estimated at
about Rs 15 crores so that the compensa-
tion that 1s really being paid to the 711 munes
18 15 crores odd Is that adequate 7 Is
that adequate when you yourself conuder
that to establish fresh production you will
requirs something over Rs 100 crores per
tonne 7 What could be the value, on that
basis, of the punes that you have taken
over 7 It may besthat the mmeowasrs
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have been improvident and have only Jooked
to their profit. Should that, however, be
the only consideration when you take over
these mines.

Mr Indrajit Gupta referred to the coal
natonalisation 1n Great Brtain 20 odd
years ago It 1s prefectly true that they did
nationahse, but did they nationahse and
not give compensation on such basis that you
unpoverish not just the mineowners who
managed the coal mines but also the share-
holders ? A reference to share-holders 1s
gonerally disregarded as if 1t 1s of no impor-
tance But most share-holders are not
really as affluent or really have made large
sums of money as 1s being suggested, they
have not fattened as a result of whatever
exploitation there may have beon 1 think
there 13 no doubt at all that this compensa-
tion 18 extremely madequate Of course,
my saying this has no particular significance
and I know that I $peak to a close muned
so far as this matter 1s concerned  Never-
theless, T think 1t 1s desirable that the point
should be made, that you are not being fair,
In spite of all your persuasiveness, this
you cannot establish Being as persuasive
as you are, you are, with your power of per-
suasion, T think you mught have risked a
reference to the Select Commuttes which it,
18 not even now too late for you to consider,
because, there, you could have convinced
everybody of the soundness of the reasons,
not for nationalisation—~because that 1s
done—but for the compensation that you
are giving, for the arrangements that you
are making for the subsequent satisfactory
operations of the nationalised mines

The Mumster suggested that there was a
conspiracy of musrepresentation n regard
to the nationalisation 1 do not know of
conspiracy, but there 18 no doubt as speaker
after speaker has pointed out, shortage of
coal exists today

There are complaints from many quarters
It may be that coal does not get its desti-
nation as a result of the rallways nadequacy
Power stations are also complaining about the
the shortage of coal That s also true
Do they carry the amount of coal they
should in stock so that they do not have to
be anxious in regard to keeping the power
stations running continuously ? I fecl that
that one great mustake that has been made,
is not referning it to the Select Comnmuttee

VAISAKHA 24, 1895 (S4KA)
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Because 1t 15 there that he could have satls-
fied all the different shades of opumons
about the methol of compensation, the
method of nationalisation and the msthod

of subsequent operation that 1 propaied to
be adopted

That s all I have to say, except to empha-
sise once again that the compensation that
they have paid 1s inadequate, May [ again
say that it was on that ade of the House
that it way pomnted out how the
compznsation givea 15 more than the fixed
capital, more than the pad up capital and
that, the.efore, it means they are favoucing
the foreign conmines and o on  There
must be sound reasons why those compantes
have been given the comnensation that they
have bzen given  Not all comapanies were
unscientifically run  There must be com-
panies which were run as scientifically as
you pronose to run and I will be very glad
if the Mimster would be fair enough to
point out that among the 711 mines that
he took over there was a good number
which were soundly and well run
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SHRI S. N. MISRA (Kannauj) : Mr.
Chairman, I rise to support the Coal Natio-
nalisation Bill. But 1 would like to put
certain facts before the hon, Minister so
that the doubt that has been caused due to
the action of the Governmont as regards

nationalisation of the coal may be cleared,
if the Government has to take the responsi-
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bility and have to take into confidence
the people of the country and to show that
they are doing something good for the
country.

A statement was made on the 23rd of
November, 1971 in this very House that
they had no intention of taking over the
other coal. This statement was made after
the nationalisation of the non-coking coal.
Unfortunately, it was on the 30th of January,
a few weeks thereafter, when the . Parlia-
ment was 10 mect within a few weeks, that
this coal was also taken over. The House
had not been taken into confidence., I
do not think that these are matters which
go favourably with the actions of the Gover n
ment, Itis my wish, my prayer, my request,
to the hon. Mimster that there are certain
things which he must clear in his statement
so that the cloud that has been created on
account of the nationalisation, on account
of the action taken by the Government and
on account of the lapses of the Govern-
men( may be cleared.

May 1 bring, to the notice of the hon.
Munister, through you, that after the
nationahsation of the coal has taken place,
the coal has completely disappeared from
the maiket. The assertion that had been
made by the hon, Minister was that the coal
was being taken over for the purposc of the
benefit of the country and the people. Is
1t not a fact that the benefit has not come
to-day to the poorer section and that every
household is complaiming that they are not
getting coal and coal 1s not available even
at double the price? Not only the house-
holders, we had on the record that 67
trains had been cancelled. It 15 1n to-day’s
newspaper which has tried to eaplain away
that 20 generating stations ar¢ not getting
adequate supply of coal.

SHRI S. MOHAN KUMARAMANGA-
LAM: In fact, I explamned this in my
statement; probably, you were not here.

SHRI S. N. MISRA : It 1s not for one
day that 1t has come in the mewspaper
in fact, we have been recciving complamnts
that there is cut in electricity. The cut has
cost us several thousand crores of rupees.
I will tell you one morc thing which the
hon. Minister may take into consideration.
I have report which may be right or wrong
Unfortunately, for the coal at the coal pits,
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when loaded in the trucks (I have personal
information in my custody), Rs. 10 or Rs.
20/- is being charged, and it is said that Rs.
10 or Rs. 20/ per tonne is needed for contri~
bution to a particular party. T do not know
which party gets it. It inflates the pockets
of those who raise the slogan of garibi
hatao.

I have been a Member of the Bar. [
still feel that one the Supreme Court has
given that the compensation should be ade-
quate, that should be considered. My sub-
mission before the House, through you,
is this. When, according to their own rates
the N.C.D.C. works out Rs. 125 to Rs.
160 per tonne, what is the compensation that
they are contempluting to give to the coal
mine owners? It will work out at Rs. 4
per tonne. People have said rightly or
wrongly-~I do not know what are the motives
of their saying so—that no compensation
should be paid. I will be happy if no com-
pensation 1s paid. According to the Cons-
titution and to accor d MoteCtion We natio-
nalise everything existing on the earth. but
so long as we have to pay compensation,
the basis on which the compensation shouid
have bazn  calculated, the criteria,
have been given in th: Act itself,, That
has not been given.  As has been mentioned
in this very House, they have been over-
paid, morc than the paid-up capital. There
must have beem some criteria on which
compensation is payable.

Now, look at the difficulties that will be
created by the payment of compensation.
A part of it will go and the labourers will
sufler. The first charge 1s that the labourers
have to be paid. Secondly, the small coal
suppliers of coal mines will not be pard.
They have lost everything . Thirdly, the
financial commitments have beecn made by
the nationaliscd banks, The loans and
advances have been made by the nationali-
sed banks. With the poor amount of
compansation that you are proposing to
pay, it will not bc possiblc to meet the
financial obligations.

The people are not bound to pay because,
on account of this measure, the Govern-
ment taking it over, there will be ao liabi-
lity. You have taken the entire stock;
you have taken the entire coal mines. The
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fingncial logses will be incurred by the banks
and these will recoil upon every poor depo-
sitor in the banks.

My submission is that the hon. Minister
should make it clear as to what is the justi-
fication of hurrying through this measure.
On 23rd November, they made a statement,
that they had no intention of taking over
other section of coal producers and on 30th
January, just when the House was to meet
in February, a measure of this nature was
taken and cverything was taken over.
Even atgocities have been committed in
respect of those who have been the owners
of the coal mincs.

T am concluding with the request that if
the Government has to take any action, 1t
has to do so honestly and it must appear
to be honest to the people that they aro
doing in the larger interest of the country
Please come forward with an honest move
and do it honestly. Do not adopt back
door methods. The hon. Minister has in
command the entire planning of the country,
the entire resources of the country, Let
him make a statement that we will not have
any difficulty about coal within three months.
And we shall be all happy.

With these words, [ thank you and
still support it.
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CHARYYIA (Gindih) Mr Charrman,
Sir, the hon Member naturally had most of
his say T come from the coal region and
I thought that if only Icould read out the
points—that 15 the most I can do m the
time that 18 allotted to me—it would be
helpful I will not go mto the clauses
of the Bill In fact, we do not like the state
of things as they are at present We have
to look ahead and that 1s why I would like
to suggest these pomts

Farst, I would suggast that all the local
reserves be re-assessed colhiery by colliery.

Secondly, there should be a crash pro-
gramme for putting up captive thermal
power plants. Otherwise, the shortage
of power has been and will be a limiting,
factor in the progress of mechamisation and
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ultimately, in the output of coal and also
in increasing the hazards of coal mining.
We do not want, in future, the coal-mining
industry to take a gory path which it has
trodden in Chinakuri, Dhori and receatly
in Jitpur and sometime ago n Girdi uself.
For that, we must have methano-meters
and autometic recording monitors;  (hoy
must be imported to save the people from
the hazards to which the munors are ox-
posed.

Thirdly, I would like enormous expansion
—it does not really exist there now~—of
design, rescarch and development wing
where they will not only prepare the lay-
out but also design equipment like exca-
vators, conveyer belts and coal cutters etc.
which are suited to Indian conditions of
mining,

Then, all the colliery regions should be
linked up with micro-wave links.

I would also suggest standardisation of
equipment and spares. This facilitates
training, providing of spares and quality
of maintenance itself. There is nothing as
preventive maintenance in the coal ficld,
which is a must and which should be intro-
duced.

I would also suggest having a few pilot
mines to try out new methods and machines,
which come in handy for training the wor-
kers in the problem of mechanisation.

Then, there is the question of industrial
psychology. If there is greater freedom
and less strict supervision, there is content-
ment and increase in productivity, For
workers, we have prepared a scheme for
50,000 houses in Mohuda. That 1s gone.
We prepared a scheme under the Coal
Mines Welfare Fund that 50,000 houses
should come up in Mohuda but it was shel-
ved. It would be taken up and imple-
mented and the workers should also be
ensbled to own their own houses. That
they will have that quality m their exis-
tence which does not exist to-day. Be-
cause of the logistics and because we are
planning for a larger movemcnt of coal and
steel, there has to be maximum co-ordi-
nation between the Ministries of Railways,
Steel and Mines, Irrigation and Power which
«oes not exist.
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The entire area should be covered by a
network of micro-wave and wireless com-
mumcation system as we have in the Neyveli
lignite mines and this is a must in our coal
mines.

Information regarding output, weigh-
ments, wagon allotments and power posi-
tion #nd labour 1slation. must be sent daily
to the (.M A, hecadquarters and somz high
official should be there tn collate and study
and not mercly fil> it. That way they will
not move from crisis to crisis but will kesp
abieast of cvents.
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MR CHAIRMAN The hon Minsster

SHRI § MOHAN KUMARAMAN-
GALAM 1am gr iteful to the hon Members
who have

SHRI MOHANRAJ KALINGARAYAR
Just one minute before the Minister beains
to reply

MR C(HAIRMAN
yields 1 have no objection

SHR!I MOHANRAI KALINGARA-
YAR I would likc the Minister to tell us
whether some of the top officials of the
erstwhile private coilmines arc still being
employed 1n the nationalised units and they
are hand-in-glove with the old management

SHRI § MOHAN KUMARAMAN
GALAM Thit 1s the point raised by Mr
Indrait Gupt abso

If the Minster

1 vm grateful to all the hon Members
who hive supported this Bill, of course
with some exceptions like Mr H M Patel
who makes no s.cret of his views and Wi
S N Muira who puts on one coat but
operates in another way

SHRI & N MISRA
honcstly

SHRI & MOHAN KUMARAMAN
GATAM Ifelt i1ty um that the support
vonoare giving moois just Bike the supp it
whi n the nyo L gives the hangman
(Int rrup )

But he spuaks

Sy tu 1 the future of the coal nune
industry 15 concernud —unfortunately Mala
viyajt 1s not here ~he 1aised very nightly the
importance of having a perspective beyond
the }ifth Five Year Plan I can only assure
him that we do have 1t in mind I do not
sdy that 225 million tonnes will be the tar-
g2t at the end of the Sixth Five Yeat Plin
If we kzep 142 nullion tonnes fou the Fifth
Plan, we should be able to reach it It
1» wrong for me to commit myself to 1t but
as Mr Bhattacharyya has said, we certamnly
have to plan much more in terms of speedy
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development of mechanised methods with-
out leading to any sort of unemployment
and we should be able to build up our coal
production in such a way that we can deal
with the biggest problem facing this country,
namely, the problem of expansion of power.
T would certainly assure hon. Members
that at the moment we have got this in mind
and we are certainly working on it.

Some hon. Members also drew the
Government’s attention to the serious
position in regard to the distribution of
coal today. I do not deny that the position
is serious. We do certainly face difficulties,
Certain  difficulties are being created by
people making false statements. The false
statement gets three-banner headline whereas
the denial is consigned to some back page
where nobody, including an assiduous
reader like Mr. Mishra, will notice it. I
gave certain figures in the*course of my
opening remarks regarding the production
of coal.

DR, RANEN SEN (Barasat) : Good
quahty coal is not bcing sent to power
houses.

SHRI S. MOHAN KUMARAMAN-
GALAM : That is not entirely correct.
The quality of coal has substantially impro-
ved. In some of the private collieries
they have got crushers which crushed shale
but have now outlived their use and now
those crushers are not being used for the
purpose any more. We have improved the
quality and the supply of coal. Shri Indra-
jit Gupta pointed out that we do have high
quality of coal in many areas. Serious
attempt is being made by C.M.A. to work
towards improving the quality of coal.
My friends forget how bad the mine owners
had been. When the Coal Commissioner
spoke in 1954-55, he did not speak humour-
ously. He said that when you take over
25 years hence you will find yourself in diffi-
culty. He never knew that we are going
to do it right now, in 1973. While Mr.
Chandrika Prasad spoke about coal for U.P.
Mr. Jagannath Mishra, whom I do not find
here, spoke about coal supply to Delhi,
We see that distribution is made with assis-
tance of State Governments. There have
beegx cases where in respect of coal dastri-
btftnon in Calcutta, the private distributors
tries to make maximum money. In some
5—M4106LSS/73
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States the local State Governments fixed the
price, like for example, at Patna, Ranchi,
etc. That is having a salutary effect for the
last few months and the price has come down.
I would request hon. Members to coope-
rate and help us to the maximum. If they
come from the coalmining areas, 1 would
request them to cooperate with the Coal-
mining authornitics and develop consumer
resistance if they can do so ; but it will take
us a little time to bring our coal distribution
to the local arcas effectively under control.

Then let me go to the question of compen-
sation. The hon. Members have asked
what is the basis for compensation. Some
figures have been given, and names of four
companies have been mentioned where the
amount of compensation has no relation-
ship to the paid-up capital. We have not
proceeded on the basis of paid-up capital.
We have proceeded exactly on the same basis
as was done in the case of Coling Coal
Mines take-over. We have procecded on
the value of the assets, that is to say, &
physical valuation being made, the value of
the stocks—that is also on physical valuation
being made—and the value of the stores.
Taking these things into consideration we
have put down a schedule which has been
honestly estimated, and T would like to tak.e
advantage of this opportunity to pay tri-
butes to all the officers who have worked so
hard—sixteen to eightecn hours a day—so
that within threc months we have been
able to come out with the figures.

The hon. Member, Shri H. M, Patel,
pleaded that this matter should be referred
to a select committee. I can appreciate his
feelings in the matter, but my difficulty is
that we are really in a hurry. The reason
why we are in a hurry is 1f wc are not able
to have a umfied organisational structure
for the operation of these coal mines as a
whole we cannot also have a unified distri-
bution structure. We cannot do all this
unless we are able to have a unified organi-
sational structure. If we refer it 1o a select
committee 1t will take time, maybe three
months or so. As such, we have come
with this Bill. You may accuse us of com-
ing in a hurry, but the reason is we cannot
just afford to wait. The hon. Members
will appreciate that we took over mines on
30th January and within 90 days we com
pleted the valuation of the assets of all the
mines. We have not done it in a loose
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way. We have done it with many of the
officers working over-time and I would
like the hon. Members to accept my assu-
rance that we have been genuine in asses-
sing the valuation. Naturally, the relation-
ship between paid-up capital and the actual
value of the assets varies, because in a very
well-organised concern the value of the
assets will be more, and in a badly organised
concern the value of the assets will be less,
related to paid-up capital. H you look
into the relationship between paid-up capi-
tal on the one hand and the compensation
on the other, you will find that where it is
a well-organised concern, that is, there is
lot of land, buildings, the value of the assets
will be more, whereas in a badly organised
industry it will be less. This explains
mainly the anomalies when you compare
these companies. 1 would like to assure
the hon. Member that we have proceeded
on the basis of valuation of assets and the
valuation has been conducted by a team
of officers of Coal Mines Authority. Other
hon. Members, of course, have criticised us
for giving any compensation at all. But
apart from the fact that under the law and
Constitution we are bound to give com-
pensation, apart from the fact that we are
still living tn a mixed economy and, there-
fore, there 15 no question of acting in such
a way, one may also appreciate that most
of the compensation ultimately will go to
cover the dues of the workers, that is, pro-
vident fund dues, wages, royalty, sales-tax
etc. My hon. friend, Shri Patel, [ think,
is not very familiar with the coal-mine ow-
ners. Because, then he would not be shedding
any tears for those gentlemen. Because,
those gentlemen do not really deserve any
sympathy.,

Those who have operated their mines
well, those who have paid their provident
fund, those who have paid royalty and those
who have paid according to wage board
awards will get additional compensation.
Because they have, at least, comparatively
speaking, behaved like decent men. But,
I can assure you they are very few. The
vast majority of them did not do so and,
therefore, we have protected fully the inter-
ests of the workers—more even than we
did in the Coking Coal Bill—this time by
actually pushing them a priority above the

} secured creditors. I am surprised that all
the hon. Members who criticised us so
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vigorously could not even give us a little
word of appreciation for this change we
have brought about. And, I am surprised,
more than anything else, at the speech of
Shri Robin Sen, who remembering his old
text books on Marxism, that he has been
reading for many years, could only repeat
that this Bill was brought forward only in
the mterests of mine-owners. I do not
know from what spectacles he looks at it.

“He must be looking at it from the wrong end

of the telescope. Thalis so far as com-
pensation is concerned.

Now, may I just go over for a minute to
the question of hecad office. I am sorry,
my f{riend, Shri Jagannath Mishra, is not
here. T do not know why he raised the
question so strongly if he did not want
to get an explanation from me. Evidently,
he just raised it for the sake of raising
it. But, perhaps, Shri Damodar Pandey
will be kind enough to communicate my
answer to him, because 1t is an important
question. Why is it that we have chosen
Calcutta as the headquarters of the Coal
mines Authority? Not because 1 happen
to be related to Calcutta in any way, as was
said by Shri Satyanarayana in rclation to
the appointment of the Chief Justice ; not
because of that, but for very valid reasons.
Let us take the production. Now, what
is the production ? Assam produces
*5 million tonnes, Bengal 18 -8 million tonnes,
Bihar 93 million tonnes, Madhya Pardesh
144 million tonnes, Maharashtra 26
million tonnes, Orissa 1:6 million tonnes
and Andhra Pardesh S milliontonnes.  For-
get Andhra Pardesh, that is, Singareni.
Now, if I say Bihar must have it, on what
basis can I justify it? I can justify Cal-
cutta on the ground that production in
Bengal is twice that of Bihar and the pro-
duction in Madhya Pradesh 50 per cent more
than Bihar. I am excluding coking coal.
Because, the headquarters of the Coking
Coal Organisation is in Bihar, that is, in
Dhanbad. Though the headquarters of
most of the organisations producing coking
coal were in Calcutta, we located the head-
quarters of the coking coal organisation in
Bihar., We do not look at these things
through Provincial or narrow spectacies.
We look at them from the point of view of
the interests of the country. And, looking
at it from the point of view of the interests
of the country, how can it be denied that
this is the proper pisce? If hon, Members
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of this House are not prepared to take an
objective, far and an honest approach to
matters like this, then how ¢1n we convince
people? The hon Member, Shr Jagan-
nath Mishra, seems to think that the pro-
duction 1n Bihar 13 the maximum  He does
not know the facts and, not knowng the
facts, he makes these speeches Naturally
when he goes back to his constituency and
tells the people that the production in Brhar
18 maximum n Indin and it 55 an outrage
that 15 baing committcd m s>tting up the
office 1n Calcutta, the people will natuwally
be misled  Assuming that they may nat be
musled, 1s that the way in which we are
going to butld up the unity of the country ?
This v a very very senous matter wind 1
would beg of hon Members to have an
objective, sober atutude to thss question
Because, we today in the Parhiament of
India have to decide things i terms of
India, what 1s best for India and not what
15 best for this part or that part, but what
1s best for India as a whole

Coal 1s the most important muneral so
far as India 1s concerned So, 1 would
beg of hon Members to please look at 1t
objectively Please appreuiate that when
we choose Cilcutta as the hcadquarters of
the Coalmines Authority 1t 1s not just be-
cause 18 8 mullion tonnes of coal 15 being
produced 1in Bengal but also because Cal-
cutta from the point of view of controlling
of these coal hields 15 the most centrally
located and m»nt iceessible place trom the
pomnt of view of transport In addition,
head offices of many private colheries ate
m Calcatta  We are not shifting the head
quarters of the National Coal Develop-
ment Corporation, N C D C and the Cential
Design Institute would probably remam
s Ranch: $o, no harm 15 going to be
caused to Bthar B CC headquarters will
rematn i Bihar N C D C headgquarters
will be 1n Bihar The Design Institute of
the CM A 1s probably likely to be in
Bihar

T would beg of the hon Members that a
{ot of difficulty is being caused to us by
passions being roused on the basis that we
are not paying attention to Bihar or that we
are neglecting Bshar It 1s not so

We are fair, we are honest and we try to
take imto conmderation those things
that are proper in order to decide this matter.
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Shri Damodai Pande, Shn Indrapt
Gupta and Shn Jagaanath Mishra had
1a18ed the question of the posttion regards
imngwoikers Ido appreciato that the wages
paid to coal mines workers are not up the
level of the wages, say, of the steel workers,
or the wages of the rallway workers and so
on But I think we should appreciate one
thmg Coal 15 a very labourantensive in-
dustry 60 per cent or so, if I am not
wrong, of the cost of raismg coal 1s the cost
of payment of labour So, \f we are going
to rame the wages of labour, undoubtedly
I do not see how we have any alternative
but to do it, though we may be dong 1t in
stages —undoubtedly thus 1s also going to
lcad to pressure for increase of price.  Other-
wise, we shall just take it out of the general
budget and say that the pubhc sector 1
nefficient and 1s not runming its work pro-
peilly Even the genumneness with which
we have paid labour since we took over on
30th January has led to higher expenditure
0 far as the Coal Mmes Authonity 1s con-
cerned  Therefore, hon Members must be
quite clear that if we are gomg to have a
wage rcvision—I do not see how we can
avoid 1t, knowing the level of wages of the
voal mines workers—undoubtedly we shall
have to thnk of some 1ncrease 1n price,
because 1t 13 not possible to do the ome
without the other

SHRI DAMODAR PANDE fs it not
a fact that all over the world, the coal mines
workers are ths highest paid industrial
workers, whereas m our country they are
the lowest pard workers at present ?

SHRI § MOHAN KUMARAMANG-
ALAM 1 have made my position clear and
I would not follow 1t up any furthe

Shr Jagannath Mishra had 1aiscd the
question of the provident fund scheme
Let me assure hum that the provident fund
claims will be met on behalf of the woikers
by the Commussioner of coal munes Pro-
vident Funds humself Whatever 18 due to
the provident fund, that 1s, the coal mines
provident fund, on behalf of the workers
will bo recovered by the commssioner;
the ndividual workers would not have to
do it. But so far as Shn Robin Sen’s point
that *You are pushing us mnto htigation and
0 on’ 1s concerned, well, there 1 the difficulty
undoubtedly T know that the workerrs will
bo put to difficulty so far as the muaking of
the claims is conoerned. ..
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SHRI DINEN BHATTACHARYYA
(Serampore) : That question has to
be settled. .

SHRI S. MOHAN XKUMARAMANGA.
LAM : I have not much time left, and, so,
I am not yislding. I am not just making
a speech as my hon. friends do, but I am
giving facts.

So far as the question of making claims
is concerned, I would suggest that the unions
should take it up very seriously, and whatever
help they want from the Coal Mines Autho-
tity in relation to this, certainly we are
bound to give. But it is not possible for
the Coal Mines Authority to take on itsclf
the burden of trying to find out what exactly
are the claims of the workers. It is extre-
mely difficult, and we shall get involved
into some work which we are really not
capable of doing.

So far as officers are concerned, Shri
Indrajit Gupta had raised the question of
dishonest officers being continued, and Shri
Mohanraj Kalingarayar also chipped in
at the last moment to have his word. Shri
Indrajit Gupta is not correct in saying that
any such persons have been put into very
high positions as Deputy Custodian-General
and 30 on. In fact, the persons whom he
has mentioned have been appointed either
as colliery agent, additional chief mechani-
cal engincer, deputy chief engineer or to
posts of that character. OQur difficulty is
that we cannot dismiss at one stroke all
thoso whom either Shri Indrajit Gupta or
$hri Mohanraj Kalingarayar or any of other
friends anywhere in this House challenge
a3 being corrupt, anti-people, anti-worker
and 50 on. There are cortain persons who
have such a reputation. But one caanot
g0 by reputation alone. Therefore what
we have decided is that we cannot investi-
gate into very allegation in the past of every-
one. So, what wo have done is to grade
each one of these former officials of the private
sector  according to their  skill, their
experience, and our assessment of their
integrity.

Butwe have also decided that"we shall
not post them in the same place where they
were working earlier, that is, in a sense,
we shall uproot them and put thems in some
other place, so that even if any of them has
beenr dishonest——and some have been,
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there is no doubt—it will be difficult for
them to continue their dishonesty in the
same way, because in regard to the unhealthy
practices which they have been indulging
in, some of them at least, we shall be able
¢o check them, if we are able to transfer
them to other places, and then we shall
judge them carefully by their performance
and deal with them on the basis of their
performance.

This is the broad approach wé have made
and I think it is a fair approach. I think
if we try to single out A as bad, B as good
and C as bad, if we go on like that, we will
get into difficulties. If I satisfy one hon.
member, I may dissatisfy another hon.
member. So better let us keep away from
that and judge them broadly as we have
done, on the basis of strict selection, put
them 1n places and then watch them and see
how they work,

Let me go on to the next point. I have
dealt with the question of the head office.
Shri P. M. Mehta is here. He raised the
question whether a person who has retired
or whose services have been terminated
could procged aganst Government or not.
The position 1s ‘this.  So far as the ordinary
wotker 18 concerned, we are defimtely
trying o sec that anybody who has a right
to be a permanent worker will continue to
remain a permanent worker, If he is retired
because he is past the retiting age, we will
see that he gets his gratuity: the Coal Mines
Authority itself will see that he gets his
gratuity.

So far as the officers whose services have
been terminated are concerned, there are
very few, may be not even 1n double figures.
Their services have been terminated also
because of misconduct committed after the
take over. They certainly can have no sym-
pathy from us. I am not going to see that
they are protected because their very termi-
nations ;in relation to misconduct and noth-
ing else. Sofar as others are concerned,
we shall try to see that no injustice is done.

Shri Ramsinghbhai Verma very rightly
raised the question of accidents in soalmines,
1t is true accidents in coalmines have taken
place too often in the recent past. We
have made special offorts now, particularly
after the Jitpur colliery accident, to pull up
people. It 1s our responsibility and we shall

Il
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try our best to see that we discharge our
respomsibility properly and see that accidents
are reduced to the minimum because we
cannot say that they will not take place at
all. But we shall see that all that is neces-
sary in the interest of safety is done.

SHRI CHAPALENDU BHATTACHAR-
YYIA : Why not import aufomatic moni-
toring system ?

SHRI S. MOHAN KUMARAMANGA-
LAM : You made a good speech with
many good suggestions; do not spoil it by
pressing your point, We have taken note
of all that and we will do our best. It ig
not use going into all those details now.
I won't be able to improve the suggestions
by repeating them. As I said, you have made
a very constructive speech and made some
good points, permit me to leave your
speech there inall its goodness and not
spoil it by touching it,

So far as the speech of Shri Onkailal
Berwa is concerned-—he 15 not here even to
listen to what I have to say—I must say that
it was a very good maidan oration because
he covered everything except the points
involved in the Bill. Therefore, it possibly
does not require any reply. Of coursc, he
waxed eloquent against nationalisation, the
only natural colleague of his being Shri H.
M. Patel of the Swatantra Party. How
often the Swatantra and the Jan Sangh go
hand in hand nowadays and that probably
is the justification for the eloquence which he
used, unfortunatcly mistakenly against
nationalisation.

I would like persons not to make general
charges about Congressmen making money,
about their party making money and 50 on,
If they have got a specific charge, let them
make it. What is the point in making
general charges. Each one can bandy
words like that all the time. I thought we
were members of a scrious assembly domng
serious work. 1f they have charges, let
them be specific and lct them be categorical
and then they canbe met., But where
do general charges take us I do not think
they either help this House or elucidate
problems faced in the Bill.

Finally, if I might just refer to the question
of the Haldia-Barauni pipeline taised by
my hon. friend, Shri Indrajit Gupta

VAISAKHA 24, 1895 (SAKA)

(Nationalisation) Bill 134

according to our wunderstanding, there
is no question of the coal mines being
pﬂemd by the pipeline. A suitable formula
is being worked out in consultation with
the Ministry of Petroleum and Chamicals
so that coal is extracted with the maxiraum
of safety and pumping of oil is not disr-
upted. We do not want to consider the ques-
tion of shifting it because it will involve
enormous expenditure. We think we ahall
be able to manage the exploitation of our
coal reserves without doing any harm so far
as the location of the pipeline is concerned. I
do not say it is a definative final decision.
I say this our approach and we would like
to be able to manage without having to
shift it because it means extra expenditure.

DR. RANEN SEN : Only two crores of
rupees are involved. ...

SHRI S. MOHAN KUMARAMANGA -
LAM :1et him keep it 10 himself, We
have got our assessment of the situation
and we have proceeded on the basis of
assessment made by technical officers
who have no particualr axe to grind in
this matter. I have no doubt that whatever
decision we have come to will be one which
will safeguard both the passage of the oil
through the pipeline on the one hand and
the maximum optimum caploitation of the
coal reserves on the other.

I think I have covered ail the points that
have been raised by the hon, Members,
and I have tried to reply them. Even if
I have failed to, I can assure them that
all the points will be taken in to consider-
ation and whatever steps that we have to
take on the basis will be taken and we will
certainly implement them.

With these words, I commend the Bill
to the House.

MR. CHAIRMAN : Ihe question is :
“That the Bill to provide for the 1cquisition
and transfer of the night, title and interest
of the owners in respect of the coal
mines specified in the Schedule with a view
to reorganising and reconstructing such
coal mines s0 as to ensure the rational
co-ordinated and scientific development
and utilisation of coal resources consis-
tent with the growing requirements of
the country, in order that the ownership
and control of such resources arc vested
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in the State and thereby s0 distributed
o5 best to subserve the common good,

MR. CHAIRMAN : I am putting
all the amendments to the Schedule.

and for matters connected therewith, v~/

incidental thmto, be taken into consi-
deration™,

The motion was adopted.

MR. CHAIRMAN : There are no
amendments to clauses 2 to 35, I shall
put them to the House. The question is :

“That clauses 2 to 35 stand part of the
Bill.”

The motion was adopted.
Clauses 2 to 35 were added to the Bill.

The Schedule

MR. CHAIRMAN : There are amend-
ments to the Schedule.

SHRI S. MOHAN KUMARAMANGA-
LAM : 1 am moving all the six amend-
ments.

Page 25, line 40, in column 4, against
serial No. 300, —

Jor “(Under dispute)” Substitute-
‘“(Ownerstup  under  dispute)”. (1)

Page 25, line 49, in column 4, against
serial No. 305, -

for “(Under dispute)”  substitute—
*(Ownership under dispute)”, (2)

Page 26 for the entries in columa 4,
against serial No 318  (Rauta)
Substitute ——

“(Ownership under dispute)”. (3)

Page 27, for the entries 1n column 4,
against serial No. 347 (Damua)
Substitute —

*(Ownershup under dispute)”. (4)

Page 27, for the entries in column 4,
against serial No. 355 (Kalichhapar).
Substitute *(Ownership under
dispute)”. (5)

Page 39, in the entries in column 4,
against serial No, 678,

Omu “Vested in Government”, (6)

There are small amendments and they
relate to matters in issue in court and
there may be some confusion unless the
amendments aie accepted by the House,

The question is *
Page 25, line 40, in column 4, against

serial No. 300,—
Jor “(Under dispute)”  substitute—
“(Ownership under dispute)”. (1)

Page 25, line 49, incolumn 4, against
serial No, 305,—

Jor “(Under dispute)”, substitute—
“(Ownership under dispute)”. (2)

Page 26, for the entries in column 4, against
serial No. 318 (Rauta). substitute—
“(Ownerstup under dispute)”.  (3)

Pagc 27, for the entries in column 4, against
serial No. 347 (Damua), substitute—
“(Ownership under dispute)”. -~ (4)

Page 27, for (he entries in column 4.against
serial No 355 (Kalichhapar)

substitute  *(Ownership under dis~
pute)”. *

Page No. 39, i the entries in column 4,
against serial No. 678,

omtt “Vested in Government,”  (6)

The motion way adopted

MR. CHAIRMAN : The question is :

“Thit the Schedule, as amended,
stand part of the Bill”

Fhe  motion was adopted.

The Schedule, as amended was added
to the Bl

Clause 1, the Enacting Foimula and
the Title were added to the Bill.

SHRI S, MOHAN KUMARAMANGA-
LAM : Sir, [ move :

“That the Bill, as amended, be passed.”
MR. CHAIRMAN : Motion moved :
“Thit ths Bill, 35 am:nd:d, b2 passed.”

ot T faew (ara )« awnfe
AEET, & A JWT WA
wefl AT ¥ O e IO @A
IR vy wyor & ag vy fw
faorelt g W wger frw w@r §0



137 Cool Mines

THE EER W won wfee £
ag e wAl @ fe e e oo &0
wfer @ owar g sfcarom, faeefy
iR Rw AN A v § T
ATHEHT AFEr wATs o7 Wr & #lE
wygar g e < @) oo sy
¥ at Fogm W@ 5 faoeed
N frwg & @ wE )
Faer feomm ar 7Y, 7w SF ww
Feyerady gard | F 9T A g
f&d gam o faawr  =aEedr @
& &T 3T | W Y gIEETC A
gom & 9HRF A} d ITH A’

SHRI S M BANFRIJLE (Kanpur) Sir |
would only invite your kind attention to one
of the very important matters which have
been raised by Mr Vikal Whether it ts Delhi
or Punsab or Haryana or Utter Pradesh,
places beyond Mughal Sarai are not getting
adequate coal I am not telling you some
thing without ascertamning tacts Supposing
they allot 2,400 wagons per month hardly
200 wagons are being given, with the result
that thete 15 power shortage, therc s
shortage of coal and hence the injdustrics
are suffering

17 hrs

For domestit consumption  coKing
coal 18 not at all avattible and kerosune oil
5 not available Lven for industrial con
sumption coal has become 1mpossible to
get Is 1t a fact that this1s due to nonavaila
bility of the wagons and woal could not be
removed from pitheads and therc 15 no
propet coordination between the Mimstry
ot Steel and Mines and the Ministry of Rail-
ways? Is 1t the result of this non coordmation ?
What are the reasons ? T can understand
that the old employers are trying to sabotage
I know the enemues of nationahsation
1 must congratulate the hon Minister
for counteracting their propaganda But
there 1s shortage and I would fike to know
the reasons There 1s shortage in the whole
ol northern regon If this continues
1 doubt very much whether small Industrial
umts or large industrial units are likely
to funcuon. With these words I support
the Bill and I should lke the hon
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Mimnter to assute that the nothern region
will not suffer becausg of lack of coal

SHRI P M MAHATA (Bhavnagar)
The hon Minister has covered almost all
pomts raised by hon Members durmg
course of the first reading of the Bill One
point which was raised by me and Shn
Indiapt Gupta was not rephed to by hm
That 1s about the amount mentioned tn the
Schedule That amount 1 determined
on rational formula or suentiic data
and I would request hini to clanfy the pomnt
how they hawe come to the condlusion
n fiang up thc amounts to the various
compantes [ had specifically pointed out
that the amount given to the foreign
dominated companies are a lot 1orc higher
than the indigenous companies

SHR1K S CHAVDA (Patiy) The As
sovtated Cement Factory it Sevilu in Guja-
rat was closed down due to the nonavailab:
Ity of coal The factory producd about
a thousand tonnes per diy  There 15 acute
shortage of cument [ should like to know
from the hon Mimister when the supplies
will be resumed to the factory

SHRI MOHANRAJ KAL INGARAYAR
(Pollachi) We do not gt suthuent coal
i the south 1 would request the Minister
to restore 1egular coal supply to Tamil-
nadu 1 coordmition with the
Railwiy Minitry Due to lack of coal
many industries are facing closure Not
only that, there 15 a powut cut to  the extent
of 75 pur cent in Tamilnwdu because there
1s no coal Therc 15 1 powwr crists also
We ate s0 fur dway from the man coal mines
and we should bu given grod preference
and coal should he  <upplicd regularly
to Tanulnadu
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SHRI SAMAR GUHA (Contai) : Sir, [
want to draw the attention of the hon.
Minister to one thing. I was not here in
this Bouse actually since I was busy in the
comimmittee meeting. Perhaps this question
might not have been raised. That is re-
garding coal shortage. Yet, I wish
to dsaw his attention about the scarcity ang

MAY 14, 1973

(Nationalisation) Bill

shortage of coal which is affecting the po
railways and other areas—industrial
duction as also household consumpti
This is a challenge to your concept of nai
nalisation or socialisation.

-
o

Finally, I want to know from the Govern-
ment whether they have set up any special
cell at least to meet the typical problems.
Initial take-over is an important problem.l
Vested interests are there and they would
try to sabotage that by all means. So, I
want to know whether the Governm:nt
is going to set up that cell at least to tide
over the initial critical period in regard to
the scarcity and shortage of coal and conse- .I
quential rise in price of consumer items,
particularly, with regard to coal, to the rail-
ways as also to the thermal power station.
This is one question. The other question
is this. The hon. Minister must have seen
in the papers that the president of the Hind
Mazdoor Sabha made a complaint that about
50,000 workers of the coal-mining indust-
ries are going to be out of employment
because some of them are either on a contract
basis or on temporary employment. I do
not know, why. How is he going to absorb
these 50,000 workers in different Ecoalmines
and utilise their services so that at least
there may not be any discontentment
or agitation among them ?

My other point is about the trade union
organisation. I raised that point also. That
was about the participation of workers
in the industry which will create a sense
of ownership among them so that they
know that nationalisation doss not mean
bureaucratisation. That dozs not mz2an that
this has bezn transferred from the private
ownzrship to anothzr invisible owazrship
called the State ownership. They have
also a role in it, and that is a absolutely
essential for the production as also for the
maintenance of peace in j,the mining areas.

This may also create a sense of
participation 4 among the workers.
What is the criterion for ascertaining
the amount to be given to the

different coal mines ? [s any consideration
being given to small coal mines, the owners
of which have no other source of income ?
There are many big coal mines which have
other side industries also. I am not referr-
ing to them. I am referring only to these
small mine owners who are entirely depend-
ent on the mines for their livelihood. Is
any special consideration given to them?
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Lastly, some Congressmen themselves
bave been, unfortunately, trying to create
the impression that nationalisation means
statisation which means Congress rule
and, therefore, monopoly control for
INTUC trade union in the coal mines.
In order to remove any such misgivings, all
trade union should have fair representation
and membership and fair deal from the
side of the government in all the national-
ised mines.
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SHRI S, MOHAN KUMARAMANGA-
LAM : Mr. Chairman, Sir the principal
burden of all the contributions that have
been made at this stage has been regarding
distribution and the weaknesses is that.
1 have alrcady dealt with that in detail
when I was replying to debate carher.

Shri Banerjee spoke about * what was
happening beyond Mughalsaral. I find
that he is not here. I do not understand this
extraordinary practice of members raising
questions and disappearing, He is not—here
to hear the reply to the point raised by
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him. Coming to his point, it is no doubt
true that we are having difficulties, I can
only say that we are trying to do our best.

I think it was Shri Samar Guha who
said that a special cell should be set up
to tide over the critical period. I am not
sure whether the special cell is really
necessary, What Is needed now;is close co-
ordination between the Department of mines,
the CMA and the railways. I do not think
that the setting up of the spccial unit is
going to help us in any way,

My hon. friend, Shri P. M. Mehta
raised the question of compensation. I
thought I made the position clear. We have
proceeded on the basis of the valuation
of the physical assets of the coal mines on
the one side and the valuation of stores and
stocks on the other. We have made a valu-
ation of these and, on that basis fixed a
reasonable amount and as compensation,

I do not think there 13 any difficuity.
We have not procecded on the basis of
the paid up capital or the loans but purely
on the basis of the valuation of the physical
assets of each mine,

Naturally, some of the mines which
were looked after much better then other
are getting more. 1 do not think therc 8
anything unreasonable about it. I can assure
you that no bias has been shown, whether
a mine is a foreign-owned or a non-foreign
owned. We have proceeded strictly on the
basis of fair evaluation made by teams
which have worked together as a single
team. It is on the basis of the value of each
piece of machinery. I do not think any
mjustice has been done.

One hon. Member raised the gquestion
of the A.C.C. factory being closed down.
We have not reccived any information
about it. If the hon, Member could kindly
give information about it 1 will look into
1t and sce what can be done. It has been
brought to my notic for the first tune,
There were certain textile mills in Baavnagar
which were facing coal diffizulty., We chazked
on that immediately coal was supplied to
them. So far as this factory is conzerngd,
I am not aware of th: datails. If h» cin
give m> the dotads, [ will chask up and
look in to it.
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Then, my hon, friend, Shri Mohanraj need
worry about Tamil Nadu. I am as worried
as he is. It is not his exclusive monopoly
or that of the party to which he belongs. We
both come from Tamil Nadu, We will see
that as best is done to Tamil Nadu as
to other States. No discrimination whatso-
ever, Let me make it quite clear.

About the workers going out of Employ-
ment—Shri Samar Guha mentioned about
it—I do not think that this figure of
58,000 is entirely correct. 1 hve not received
anything on that basis. So far as 58,000
workers are concerned, he should rest assured
that we are not victimising any section,
There will bc no monopoly for one trade
union. Hc wants creative participation
of workers. So do 1. When all trade unions
arc at logger heads and they continue to
be so in the coal fields, it is very difficult to
otganisc a proper system of creative particip-
ation, He is charging the INTUC for doing
something and the INTUC is charging
some other organisation. So it goes on.
If they come to an agreement between
themselves, then creative participation
will certainly be possible.

1 think this covers all the points raised.
I commend the Bill to the Housc.

MR. CHAIRMAN : The question is ;

“That the Bill, as amended, be passed”

The motion was adapted.
17.27 hrs.
CINEMATOGRAPH (AMENDMENT)

BILL
MR. CHAIRMAN : We will now take
up further consideration of the following
motion moved by Shri Dharam Bir Sinha
on the 20th February, 1973 namely :—
“That the Bill further to amend the
Cinematograph Act, 1952 as passed
by Rajya Sabha, be taken into conside-
ration.”
Shri Dhandapani-- absent; Shri
Manoranjan Hazra.

*SHRI MOHANRAJAN HAZRA (Aram-
bagh) : Mr. Chairman, Sir, in film termino-
logy this Bill may be called a rush print,
I regret to say that sometimes this Bill is
sought to be extended to the State of Jammu
and Kashmir. Sometimes again it is said
that it is not to be extended to Jammu and
Kashmir. We find there is no effort on
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the part of the Government to bring forth
a comprehensive Bill. Sir, the parent Act
itself is outdated. What good can come
out of it in the present circumstances, I
fail to understand, Sir, I want to piace a
few things before the House in this cohtext.
We have learnt from newspaper’s reports
and from the report of the Wanchoo Com-
mittee that there is about 7500 crores of
black money in existence in the country
today. In the field of film industry we
find that the big sharks escape the Govern-
ment’s aitention but the smail producers
face great inconvenience. At first there
was a tax of 15 Paise on raw films. That
was increascd by 35 Paise and made 50 Palse.
As a result of agitations and the efforts
of the Members of this House, the
Finance Minister has finally agreed to bring
the tax down to 30 Paise. Even then it is
higher by 15 Paise to the earlier tax. As
a result of this the small producers will not
be able to make their contribution in the
production of films, Therefore it is impera~
tive that all taxes on raw films are abolished.
That may help the small producers to sur-

vive in the industry. These small pro-
ducers have got constructive and artistic
outlook. It is they who produce classic
films. Only the other day the hon. Minister
provided us an opportunity to see a film at
Vigyan Bhavan, the film was ‘‘Atithi” by
Rabindranath Tagore. There is no person
in our country, nay, in the entire world
who will not derive sublime satisfaction from
witnessing this film. But this film is not
one produccd by the big producers, Therc-
fore, I will request the hon. Minister to bring
forth such a Bill whereby we may turn the
film industry in a national industry. Sir,
thirdly I will mention that in West Bengal
there is a system in vogue which is called the
house protection system. Some time back
I ashed a supplementary question to the
Minister whether he is inclined to abolish
this house protection system. Perhaps
he did not follow my question correctly
because it was apparent from the fact that
he gave an unrealistic answer to my question.
Sir, I will state briefly what is this house
protection system, When the producers
producs some film and give it to the exhibi-
tors at the cinema house, the cinema house
owner demands a fantastic amount from the
producer for exhibiting his film. This
system resultsin the cinsma house owners
pocketing a major share of ths profit from

*The Original speech was delivered in Bengali.



